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appearing for the Applicant, - Mr
G.Baishya, learned Sr. Standing counsel
for Govt. of India (to whom a copy of this
Original Application has already been
supplied) and Mr B.C.Pathak, learned
counsel representing BSNL (on whom a
copy of this Original Application has
already been served) and perused the
materials placed on record.

For the reasons recorded separately,
this Original Application stands disposed

of with observation and directions.

(M.R.Mohanty)
Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
O.A. No.56/2009
MP No.28/2009
31" day of March 2009
Shri Alok Kar & others ‘ Applicants
By Advocate Mr. N.Dhar
Versus
The UOI & others Respondents

By Advocates Mr. G.Baishya, Senior €G.S.C.
Mr. B.C.Pathak for BSNL

CORAM: The Hon’ble Mr. Manoranjan Mohanty, Vice-Chairman
1. Whether reporters of local newspapers may be .
allowed to see the Judgment? - /Yesto
2. . Whether to be referred to the Reporter or not? XeﬂNo"

3. Whether their Lordships wish to see the fair Y
copy of the Judgment ? ' _Yes/No




- CENTRAL ADMINISTRATIVE TRIBUNAL
"~ GUWAHATI BENCH, GUWAHATI

" 0.ANo. 56/2009
M.P.N0.28/2009

31* day of March 2009
Present: The Hon’ble Shri Manoranjan Mohamy Vice-Chairman

L Shri Alok Kar,
Son of late Atul Chandra Kar
House No.15 Al, Shankar Nagar,
Adagudam, PO Guwahati-34,
District Kamrup, Assam

2. Shri Mohon Chandra Modak,
Son of late Sudarshan Modak,
Triveni Complex, Flat No.100/D,

- Adabari Tinali, PO Guwahati-12,
District Kamrup, Assam

3.  Shri Debobrata Das,
Son of late Debendra Kumar Das,
. House No. 15 Al, Shankar Nagar,
Udayan Compex, Das Colony,
Post Office Silchar-5,
District Cachar, Assam

4, Shri Maheswar Bhuyan,
Son of late Bhugi Ram Bhuyan,
Barahalia, PO Tezpur
District Sonitpur, Assam.
. Applicants
By Advocate Mr. N. Dhar

Versus
1. The Union of India,
represented by the Secretary to the Govt. of India,
Ministry of Communications,
New Delhi-1.

2. The Under Secretary to the Govt. of India,
Department of Telecommunications,

Ministry of Commumcauons,
New Delhi-1.

3. Bharat Sanchar Nigam Limited,
represented by the Chairman-cum-
Managing Director, -

Bharat Sanchar Nigam Lxmrted,
Bharat Sanchar Bhawan,

Janpath, NW}‘P
5
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4. The Director [HRD],
-Bharat Sanchar Nigam Limited,
Bharat Sanchar Bhawan, Janpath, New Dethi-1

5.  The Assistant General Manager [DPC),
Bharat Sanchar Nigam Limited,
Bharat Sanchar Bhawan, Janpath, New Delhi-1

6. The Chief General Manager,
Bharat Sanchar Nigam Limited,
Assam Telecom Circle, Panbazar,
PO Guwahati-1,
District Kamrup, Assam. Respondents

By Advocates Mr. G. Baishya, Senior C.G.S.C.
' Mr. B.C. Pathak for BSNL

0.A.No.56/2009
M.P.No.28/2009

~ ORDER[ORAL]
31/03/009

Manoranjan Mohanty, Vice-Chairman:-

Heard Mr. N.Dhar, leammed Counsel appearing for the Applicants;
Mr.G.Bashya, learned Senior Standing Counsel for the Govt. of India [to whom a
copy of this Original Application has been supplied] and Mr. B.C. Pathak, learned
Counsel who has filed a Vakalatnama for BSNL [on whom a copy of this O.A.
has also been served] and perused the materials placed on record.

2. Applicants, who are claiming to be members of Group-B of Telecom
Engineering Service, being aggrieved by change of their position in the
gradation/seniority list have represented to their authorities under Annexure-9
Series all dated 16.02.2009 and immediately thereafter approached the Hon’ble

~ Guwahati High Court in W.P.{C] No.985 of 2009; which was closed on

09.03.2009 with liberty to them [Applicants] to approach this Tribunal.

Thereafter [on 25.03.2009] they have approached this Tribunal with the present

Original Application filed under Section 19 of the Administrative Tribunals Act,
1985; wherein they have prayed as under;-

 “[A] To pass an order directing the respondent authorities to

revise the seniority of the applicants in the cadre post of the

T.E.S.[Group-B] Officers on the basis of the year of their

passing in the qualifying departmental examination held in

()
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the year 1985 for appointment/promotion to the said post;
and/or, ' |
[B] To pass an order directing the respondent authorities to
provide for promotion of the applicants to the post of the
S.T.S.[D.E] in the department on the basis of the revised
seniority of the applicants in the cadre post of the T.ES.
[Group-B] Officers and with retrospective effect from the
date when their juniors were promoted in the post of the
S.T.S{DE] in the department and with all other service
benefits available to the applicants in accordance with the
law; and/or,
[C] Topasssuch further and other orders as your
Lordships may deem fit and proper under the facts and
circumstances of the case in the interest of justice.
| AND
Pending disposal of the instant application the
respondent authorities may kindly be directed not to give any
promotion to the posts of the S.T.S.[D.E.] Officers in
pursuance to the letter dated 6.2.2009 [Annexure-7A], since
modified vide letter dated [Annexure-7B), till the seniority of
the petitioners in the cadre post of the T.E.S.[Group] Officers
o in the department are revised.”
3. Atthe outset it is noted that this Original Application has not been filed in
- proper form prescribed under the Central Administrative Tribunal [Procedure]
‘Rules, 1987. The Applicants, however, have filed a petition [Regd. as
M.P.No.28/2009] seeking permission [under Rule 4{5]{a] of the
C.A.T.[Procedure] Rules, 1987] to prosecute this case jointly.
4. 1t is stated by the leamed Counsel appearing for the Applicants [a] that
under the Guidelines dated 27.05.1994 of govt. of India, the Applicants, on
passing in the Departmental Examination, were to be considered for promotion;
[b] that all the Applicants passed in the Departmental Examination held in the year
1985; [c] that a seniority list, on the basis of the year of passing in the
Departmental Examination, was drawn on 15.11.2004; [d] that by a
communication dated 30.03.2007, the Govt. of India intimated (the authorities of

BSNL & MTNL] that the effect of the order dated 28.09.2006 of the Hon’ble
' >
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Supreme Court of India rendered in I:A.N6.16 in C.A. No.4339 of 1995 would
only be admissible to those who were parties before the Apex Court; [e] that the
“ seniority list was revised on 19.05.2008 and, again, on 21.05.2008; {f] that
Applicant No.2 submitted a representation on 10.09.2008; {g] that on the basis of
the revised seniority list, the case of the juniors [who passed in the Departmental
Examination, only in the year 1988] of the Applicants have been taken up for
consideration for promotion to S.T.S.[D.E.] cadre/posts vide a communication
dated 06.02.2009/10.02.2009; [h] that, in the said premises, the Applicants,
individually, represented to their authorities {in BSNL] on 16.02.2009 and [i) that,
in order to protect their own interests, the Applicants approached [initially the
Hon’ble Guwahati High Court] this Tribunal without any waste of time.
5. Learned Counsel, appearing for the Applicants, proceeded to point out that
the names of the present Applicants were placed at SL.Nos. 14474, 14676, 14695
& 14738 respectively, in the pre-revised seniority list and that [without revising
_ their S1. Nos.] in the revised seniority list, the names of their juniors {whose names
were placed below the names of the Applicants in the pre-revised seniority list)
have been placed above the names of the Applicants in the revised gradation list
and it has been pointedly stated by the learned Counsel appearing for the
Applicants that even no opportunities were given to the Applicants [to have their
say in the matter] before changing the position of their juniors [in the revised
seniority list] to their [Applicants] prejudice and that, thus, there were gross
violation of the principles of natural justice in drawal of the revised seniority list.

6. Since it is the positive case of the Applicants that their positions in the
revised gradation list has been changed {to their prejudice] in gross violation of
the principles of natural justice and that their representations [dated 16.02.2009]
are still pending with the authorities and since it is also the case of the Applicants
that the process of giving consideration in the matter of promotion to S.T.S.[D.E.]
has not yet reached its finality, this matter is hereby remitted to the
authorities/Respondents, without any waste of time, with ‘direction [to the
Respondents] [1] to consider the representations dated 16.02.2009 of the
Applicants and pass orders thereon as expeditiously as possible and pass orders
under intimation to the Applicants and (2], at the same time, még‘f’\‘éé‘ééfder the
case of the Applicants for promotion to S.T.S.[D.E.] cadre/posts [ if it is a fact
that they have passed the Departmental Examinations durihg 1985] and the entire
-
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result of the said consideration be kept in sealed cover till disposal of their
representations by the competent authorities/Respondents.
7. Withthe above observations and directions, this case is disposed of.

8. Send copies of this order to the Applicants and the Respondents [along |

with copies of this O.A.] and free copies of this order be also, supplied to the
Counsel for both parties.

{Manoranjan Mohanty}
Vice-Chairman

o N
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An anplication Under ,_eg{it_m 19 of the Central admnistrative
unal Act, 1985

Original Application. No. of 2009
- SYNOPSIS
In the instant cagse the respondent guthorities vide order dated
21.5.2008 (Annexure-6) have revised the semiority of the T.E.S.(Group-B)
Officers on the basie of the year of the.ir» paséing in the .quaiif:ving
departmental examination in pursuance of the principles laid down .in the
_ Judgment and order dated 28.9.2006 (Annexure-3) pas.sed by .t.he Hon"ble |
Supreme Court of India and by letter dated 6.2.2009 {(Annexure-8) called
for.the A.C.R. of the TES (Group-B) Officers who passed in the
qualifying depm'tmentaf. examination during the }'t:.ﬁf jggg for appointmant

of the said cadre post of the TES (Group-B) Officers for consideration of

Madsn 2

promotion in the higher posts in the deparfment, but without revising the

29 N

- geniority and congidering the case prc;motion of the applicants working in
the Cadre post the T.ES (Group -B) Officers in the department on the
same principles although the applicants had passed in the departmental
qualifying examination earlier during the year 1985 for appointment to the
cadre post of the T.E.S (Group-B) Officers in the department as mentioned

in the seniority list of the TE.S {Group-B) Officers dated 15.11.2004
(Annexure-2), which is resuiting in deﬁial o.fjustice to the applicants.

_,gbc./c/m%_ C faao) ﬂ‘ﬂfw} .

(Sekhar Chakraborty)
Advocate.
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LiST OF DATES
27.5.1994:- The Diracta r (Staff-TT), Depsrtment of Telecommunications,

Govt. of Indis, promoted the applicants to the cadre posrts of
the T.E.S) (Group-B) officers on their qualifying m the
departments] exammahon in the year 1985 for promonon to
the said cadre post. (Annexure-l Page 15}

15.11.2004:-'111@ Deputy Director General (Establishment), Department of
Telecommunications, Govt. of India, published the seniority
list of the applicants on the basis of the year of their passing
n the qualifying departmental examination for promotion to
the said cadre post of the TES (Group-B) Officers vis-a.vig
their initial recrnitment year in feeder post in the depm‘tment
(Annexure 2, Page 20)

28.9.2906:= The Hon’ble Supreme Court of India pasged judgment and

. order in LA. No. 16 in Civil Appeal No. 4339 of 1995 (Union

of India -Versus- Madras §C and ST Social Welfare

Association) was pleased to hold that thoge who qualified.in

the departmental examination earlier were entitled to be

- promoted to the higher posts prior to those quahﬁed later

mespectwe the year of their initial recruitment in the
department. (Annexure 3, Page 29) |

4\ 28.9.2000:- The Under Secretary to the Govt. of India, Departmeni of

’ Telecommunications, issued a letter stating that the benefits

- of the aforesaid Judgment and order dated 28.9, 2006 passed

~. by the Hon’ble Supreme court of India would be admissible

to the applicants who were party in aforesaid appéal before
the Hon’ble Supreme Court. (Annexure- 4, Page 41)

19.5.2008:- The Under Secretary to the Govt. of India, Department of
Telecommunications, 1evxsed seniority of T.E.S. (Group-B)

Officers I pursuance of the aforesaid judgment and order
dated 28.9.2006 passed by the Hon’ble Supreme Court
although they were not parties in the aforesaid appeal before

~ the Hon'ble Supreme Court of India, (Anuexwe— 5, Page 42)
' contd/- page 2
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©- 2152008 The Under .:ecratajy to the Govi. of India, Department of
| Tﬂlecemmz.mcatmﬂs alse revised the seniority” of i‘he*

P —
"; - TES. (Grotm-B) Oﬁmefs oni the basia of their quahf};mg yeax

T Alow  War

Q.Ma\wadmém MDM'\
2. Dab ooyl Dot

5 in the depmtmentaj exammatxon for promotion to the gaid

posts i a,ccordance with the principles laid down in the

& aforcsmd Judgment and order dated 28.9.300¢ pasaed by the
Hon’ble ‘xupnzma Court, (Anﬂexm‘a- 6, Pﬂga 46)

S -109 7008 The Applicant No. 2 submxtted a representanon bafore the
Seoretaw to the Govt of India, Telecommnmcnnons

Department praying, lmeraila, to revise his Femonty in the

posts of the T. E S (Gmup-B} Officers on the bas:s ot the year

of his passing in the quahfymg departmenmi exammahon in
accordance with the law, but it was without any result till to

date (Anneme- 7, Page 48)

e

B 6@.2(109 - The Assistant General Mmager (DP(") Bharzat ::-anchar

ngam Limited, reviged the semorxty of the T.E.§ Servxce
—-—h-\__.“.

A (Group-B) Officers on the basis of the yesr of their passing in

the quahfymg depmtmental exammatmn ‘Wwho are below the

3»- " petitioners in the seniority hst and passed the’ departmental
—_—

oz eXamination later on and called- for their ACR. for

consxderat:on of thenr promotion to- the posts ‘of the STS

"-e*—ﬁij‘on ble Supreme C‘oun. (Anne:mre- 8 Page 50)

162 2099 'Ihe App]xcants ‘aubmmed theu' repreqentanom dated

“ngam Lm'nted to revxse their semorxty in the cadre posts of

B L ommd

{Sﬂdlar C hg_kmhnrfv\
Advocate :

—nmw——-

o 16 2 2009 before the Dxrector (PLRD), Bharat Sanchar

: T_ES (G‘rroup-B) Oﬁicaﬁ on the bas;s ‘of the year of their.
fi._ 2y passmg m the quahfymg departmental exammatton for

L agr—————
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+* Tribunal Act 1985
' Original Application No. S, L of 2009
. Shri Alok Far and others - Applicants
-Versus-

oo Union of Indin and others =~ =ceecmaee Respondents.
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(An application Under Section 19 of the Central administrative
mbunal Act, 1935) '

/

~

Original Application. No. S:é of 2009

- 1. Partieulars of £h° spphcams L Shri Alok Kar, |

' : Son of Iate Atu! Cha.ndm Ear, >

Houge MNo. 15 Al Shankar Nag,ar
Adagudam PO. uwahah- 34 /
o Dlstrxct E.amrup Asgsam. ~
’ . 2. Shri Mohon Chandra Modak,
Son of Iaté, Sudarshan Madak,
, " Triveni ("omple—z Flat No. 100D,
: S | Adab'm Tinali, P.O. Guwahati- %/
District Kamrup, Assam.
\" '3. Shri DebobrataDas,

- Son of late Debendra Kﬁmar Das,
House No. 15 Al, Shankar Nagar,
.Udayan't’omplex, Das Célony; s
_ Post Office Silch'ir-é/ _
Dzstnct Cachar, Assam.

4. Shri Maheswar Bhuyan
| Son of late Bhugx Ram Bhuyan,
. Barahalia, P. O Tezpur AN — %
District Somtpnr Assam. »
APPLICAN‘I’S.

2 Partlculars of the -1 Union of India,
_ Respon_dents_ ' (Represented by the Secretmy to the Govt. of India, |
o : Mmlstry of Gommunications, New Delhi-1}) /
- 2.The Under Secretary to the Govt. of India,
~ Department of Telecommunications,
; N Miﬁisu'y' of Communications, New Deu:n-i /

T I.I.!l. {153
QI‘")
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uwahati Bench 3. Bharat Sanchar Nigam Limited,

. (Represented by the Chairman-Cum-Managing
‘Director, Bharat Sanchar Nigam Limited,

Bharat Sanchar Bhawan, Janpaih, New Deihi-1

- 4 'ﬂw Directar ﬂ'—ﬂ?ﬂ\

i tmid 1Y

Bharat Sanchar Nigam Limited,
: Bhatrat Sanchar Bhawan, Janpath, New De.ltu‘-‘l/
5. The Assistant General Manager (DPC), |
Bharat Sanchar Nigam Limited,
Bharat Sanchar Bhawan, Janpath, New Deiht;/
. 6. The Chief General Manager,
Bharat Sanchar Nigam Limited,
* Assam Telecom Circie, Panbazar,

P.O. Gmeahwmct Kamrup, Assam.
~~see RESPONDENTS,

 Particulars of the order against which this application is made

ms,,application is made against the order issued vide letter

. 6.2.2009 (Annexure-7A) modified by letter dated 10.2.2009

(Angexure-7B) issued by the respondent authority calling for the

A.CR of the T.E.S (Group-B) Officers for conmdenng of their

promotlon ‘without revising the seniority and considering

. promotlon of the petitioners who are seniors in service in the cadre

post of the T.E.S (Group-B) Officers in the department as per the
principles taid down by the Hon’ble Supreme Court of India.

4, Limitation —
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I-Alok. XS

3 Bebobyetn Das
* e Plakesaon Bhagrom.
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-4, ‘Limi'ta:ion'-

s v

o &The epphcant deciares that the appucafmn 18 made within

= - the prescnbed period of lumtahon

T A
ot o Ne e el

w3t Jurisdiction:-

~""131'e"ra}.1piicantﬂ ﬁmher declares that the caime of action for

i wthe present apphcatmn aroge within the gunsdnct;on of this Hon’ble

\

szb‘unal mxu in vne tH hc Gfdef d""‘ 3 9 P S'éd by the

{1t

e

A Hon’b!e Gauhata Hzgh Court in Wnt Petmon (C ) No 98§ of 2009

(A!ok Kar and others=V°rsus»Uman of India and others)
6.. FACTS OF THE CASE :-

Tha,t the D.rector (Staﬁ' -11), Depm’tment of T@!ecommumcatxons,

g;.—:ﬂ;;;gfgo}g vqf Is;dm. vide order dated 27.5.1994 promoted the applicants to the

;qm-.-..

posts of the Telecommumcatton Engmeenng Semce (m short TE S)

-Group-B) Oﬁicers on their. passmg in the quahfymg departmental«l

r

exammanon m the | year 1985 for promotmn to the smd cadre post from the

e

T

}« ﬂaeder pogt‘ of the-Junior Telecommumcatlon Oﬁicers inthe department-

e

opy of the aforesaxd order dated 27 5 1994 is: ‘amexed

. “; “hereto as?, Annexure Tofthig apphcanon

“Zr_

T
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- 6.2 - - That the | Deputy Dlrector (Jeneml (Establishment), Depamnent of
ielecommumcanons - Govt. of India, theregfier, vide leifer dated
- 1 15 11 2004 published the semunty i1st of the TE 3 (Group-B) Oﬂicem on "
~the ‘basisof the year of their passmg in ihe quaiuym aepm‘tmentax -
& exemination fe'r promotion fo the said cadre post of the TE.8 ( Group-B)
- Officers’ vis-d-vis their initial recruitment year in the foeder post of the
-~ . Junior Telecommunication Officers in the department
- A .cop'y of the aforesaid letter dated 15.1.1.2004 i3 annexed

hﬁf‘?m as Anpexure-2 gf thjs application

- 63 That the Hon’hle Supreme Court ofl mdié, ‘thereaﬁer' by judgment
s and‘ﬁi‘“der dated 28.9. 2006 passed by the in LA No. 16 i 1n Civil Appeal
- -No.-4339 of 1995 (Umon of Ind:a -Versns Madras SC and ST Secial
“ Welfare Association) was pleased to hold that the principles faid down in
- the Allahabad Hngh Court judgment in Paramand Lal’s case holding that
i ﬂmse Whé qualified in ﬂge'deparﬁneuta! examination earlier were entitled
‘, ~to gre promoted to the higher posts prior to those é,ualiﬁed later imespective
| = the year of tﬁeir initiai'rechxitment in the department' and ;mioﬁty fixed
on that basis cannot be altered has attained fma]nty and accordmgly o
subsequent judgment of any other court taking a contrary view will not

-;? "‘advgx‘_s_e_ly}aﬁ‘ect the g_hose in whose case the orders have attained ﬁnality;

A _copy  of the aforesmd Judgment and order dated :

28 9 2006 is annexed hereto as ' Annexure- 3 of this apphcatwn.

“ .

6.4. That --
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e f-ffe!sccmmumcm ns, . th.,reaﬁer. vide lotter dated 30.2.2007 arbitrarily
- stated that the beneﬁts of the aforesaid judgment and order dated
_— .28.9».?.000 passed by the Hon'ble Supreme Court of India in Civil Appeal

- No: 4339 of 1995 would be admissible to the apphcmxts who were party in

- - aft f'eﬂa:d Civi! Appeal No. 4339 of 1995 before the Supreme Conrt

-

A copy of the aforesaid letter dated 30.3.2007 is annexed

tiereto as Annexure- 4 of this application

. ===6.5-  That the Under Secretmy to the Govt of India, Department of

et e S o

‘”“Telecommumcatmns thereafter, v:de order dated 19 5.2008 rewsed the

semonty of the TES. (Gmnp-B) Oﬁieers in pursuance of the aforesaid

' ‘_j ;mdgment and order dated 28.9. 2006 (Anne‘zm‘e-:i) passed by the Hon'ble

LR

. .;;iguggerpe Com‘t of Incha in 1A No 161 m Civil Appeal No. 4339 of 1995,

| : ““*It 13 pertxnent\ to menhon here that the TES. (Group-B) Oﬁicers whose
g ,semon_ty were revxsed as per the aforesaxd order dated 19.5.2008
: -pagded by the _a_mhomty ~concerned were not parties in the aforesaid
=LA No: 16 in C:v:lg\ppeal NQ;433‘9";-.of 1995 (i?;zi_on of India -Versus- -

MadrasSC an'd ST--Social Welfare Association) before the Hon'ble -

.‘:;““-'Sup%meCom'tofIndta. - c

~

= A copy of the aforesaid order dated 19.5.2008 ig mmexed

gl hereto as Annexure- 5 of this apphcahon.

4 6.6 That—
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:56.. That the i{nd&f Secretary to the Gévt of India, Depm'tment of

~ ~Telecommunications, thereafler, vide order dated 21.5.2008 also revised

- the ﬂemﬁﬂty ‘61‘ the T.E.S;(G:féup-B) Officers an the basis of their

-qualifyin ng year .n **'e depaﬁmenta! examination for gromotion to the said -

s aa

v_—_-‘_fQOS__t‘B: :;n‘v"gcgordqnce; with the principles laid down in the aforesaid' .

- »gudgment md ordPr dated,zs 9.2006 (Annexure-S) passed by the Hon’ble

mmx-..-“—‘

r~-. Supwme Court of India in LA. No. 16 in Civil Appeal No. 4339 of 1995

s (Umon of Indxa -Versus- Madras 5C and ST Social Welfare Association).

o w

. A copy of the aforesaid order dated 21.5.2008 is anuexed

= --herefo as Annexure- 6 of this application,

= 6.7..  That the applicant No. 2, thereafter, submitted a representation

;‘ - dated ," 10.9.2008 héfor& the 'Sect_’etary: to the Govt of India,

— Telecommumcanons Depanment praying, interalia, to revise his sentority

e <y i

o 'zl_gjﬂ;g ‘cadre post of the TE.S (Grmxp-B) Officers in the department on the

'»,:.; basis«of; ;,thé year of his passing in the qualiiyiqg departmental examination

for~pt.'9.m9%tip_§;{;ov :t_h_g said cade post of TES (Grbup-B) Officers in

T oo

j,__';_.‘.‘_.;pursuanc'e,;, ,to, .th;e,_v -aforesaid judgment and, or,der dated 28.9.2006

-

~: (Annaxm'e -3) passed by the Apex Court, but the aforesaid represeutanon _

, .;:, dated 10.9.2008 submxtted by the applicant No. 2 was not responded by

S
- -the respondent authonty concemed till to date '

.- A.copy of the aforesaid representation dated 10.9.2008 is
- annexed hereto as Annexure- 7 of this application.. °
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) ~:~::~ 6: 8; That- Assnstmt Generai Manager (DPC), Bharat S:mchar ngam

L d, thereaﬁer v:de letter dated 6. 2 2009 (smce mod:ﬁed by letter

o-u-i—-w.....m.- . e e e,

,.;;\wdatedulo 2, 2009),- caﬂed for the A,C R of ﬂ:e TE,S Semce {Group-B)

e L s s var et e e e s w0 e s

e
.d-u-‘\

umcers who paszsed in"the qualifying aepartmemm exammai:on iater
e dm‘mg the year 1988 for appemtmeﬂt to the post of the 'I‘ES Service
:‘_: (Group—B) Oﬁicer& on the basis of their revised semonty n the  post of the

. TE: S Sefvme (Grolp-B) Oﬁicers for consideration of theu‘ pfomotxon to

-4,.,.._... e e

= ~the higher post of the S’I’S D. E ) in térms of the judgment and order dated

_,_,,2.8 9 2005 (Anneme-3) “passed bv the Hon ble Sunreme Court of India

o
=it vithout revising the scnwritjy and consideri .ng promotion of the

v—-..n_.._. S i

m_.apphcants who had passed the quahf'yma depaﬁmenta,l exammmon earher :

-’—'o-..-ﬁw -

QR ifg the year 1985 as mentioned in the semoﬂtv fist dated 15.11.2004

N—._.-.,

5§ ‘(Annemu'e—Z) of TES Semce (Group—B) Oﬁicerv in the depaﬁ;ment

e

2 A copy of the’ aforesaid lettrers dated 6.2.2009/10. 2 2009 are

-~-—annexed hereto as Annexure— 8 (senes) of this apphcanon

= 6.9 e That the apphcants thereaﬁer also. submitted thelr representations

D e A

2 dated- 16; 2:2009 before the Dlrector (H,R D), Bhamt Sancmr ngam

oy Lxrmted, -requesting. the anthonty to re\rnse thetr semonty in the _post of

s e we ceam e

R o

T.E: _'"(Group-B) Officers on the basis ‘of the year of their pasmng in the

R e
. W—m

..,Mquahfymg depm'tmental exammahon for appomtment to the post of the

| ettt & e

T *TES (Group-B) Oﬁicers in ptmsuance to the )udgment and ‘order dated .
o 289 2006 (Armexure 3) passed by the Apex Court, but it wxﬂmut any -

',w.. result txll to date which is msultmg in demal of’j |ust1ce to'the. apphcants

e copyof the aforesmd representahons daxed 16; 2 2009 are

L e h

g mmexed herefo as. Annamr - 9 (series) of this petition. .. T

ot .

» "', sl .v- } . |
~E56:10 That =
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:“68“ “That the apphcaﬂts under the aforesnid cirenmstances hnd filed the

- Writ. Pentlon ((') No 98‘9 of 2009 in the Hom'ble Gauhat: High Court

L e ot b

Py agamst tne aforesaid m’ders commumcaied vide leiter dated 6.2.2005

P - (smce modxﬁed by letter dated 10.2.2009) tssmed by the regpondent

o imr sy

P

.-~ authority concerned. ‘However, the Hon'ble Gauhati High Court as per

-“m,order dated 9.3.2009 nass et_ii__a_ said Writ Petition (C) No. 985 of 2009

= - was:pleased to direct the &}Jﬁjhu&ﬁtﬂ to approach the appropriate forum for
,__,_,appmprxate rehefs Hence the present application is being filed by the

A st e

E:ggp_l_gpants before this Hon’ble Tribunal.

.. A copy of the aforesaid order' dated 9.3.2009 is annexed

= - hereto as Annexure- 10 of this application.

S .'Réliefg sought for in the application:-

1

t0 Under the facts. and circumstances stated shove the

“ie-applicants pray for the following reliefs:-

X il ‘“A =% To pass: an order directing the respondent -authorities to

PO SRy

revnse the semonty of the apphcants in.the cadre post of the

E:zga.?!’-‘ﬁ;S;-GGTQUR-B) Officers on the basis of the year of their passing
LN | 8 the quahiilmg departmental exammatton held in the year 1985 -

e for appomtment/ promotlon to the said post;- -and/or, Y -

"“-:;B)*To B
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o B} Ta pass 80 ordﬂ-r djrectmg the respandent authofmes to

e

- prov:d° for pmmonou of tha apphcants to the post of the S.T.S

Z '(D E“) it the depm’tment on tne baszs of the- revnsed seniority of the

e s = g et s

apphcants in the cadre post of the TE. S (Group B) Oﬁ':cers and

'_;_‘“with retrospective eﬁ'ec-t fiom the date when their juniors were |

L pmmoted to the pasf ofthe STS {D Elin the department and with |

..., with the law; and/or,

i re—

w2 &) To paiss.sush further and other orders as your Lordships
-+ may deem fit and propgr”nnd;efrthe facts and cifcumstdnces .of the

- ......case in the interest of justice.

AL

,.-..,.. ca e e *

& *anthont:es ‘may kmd!y be dlrected not to glve any promotion to the

L e i b——

\ . e posts of the S TS (D E) Oﬁicers in pursuance to the letter dated

' :,6"23009 ~'(A;3nexure-7A), since motilﬁgt'l vide letter dated

) | ;j -3-;(Agii§é:i;ﬁr¢;7]-3)5:till the _sem"_qriﬁv of the peﬁtion_eré m ihe cadre post
| oftie TES (Group) Offcers inthe departmentarsrovised

/

{ﬁ- And for thxs act of kmdness your apphcants as in duty
bomid, ghall ever pray |

o g'}j‘he -

N

zx= all ofher service benefits available.to the apgl_wants in accordance
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=B The above reliefy are prayed on the foiiowiﬁg gronnds#' - 2
- ~ grouNDS |
"'_A) ~ For that in the instant case the seniority ltst dated 15.11.2004
“ (Anneme=2) of the TES. (Group-B) Officers with the petxt:orxer No.1 at -
7=~ Serial No. 232 {Senionity No. 14474), the petitio'ner‘ No. 2 at' Serial
5 Ne...,..'.434 {Seniority Nt.\ 146?6)‘ the petifioﬁer'No 3 at ‘Serial No. 453
v (Semorlty No, 1469‘5) and the Petmoner Na 4 at Senal No 496 .
(Semoruy No 14738) was prepared on the basis of the year of their
~ pasging in the qnahf;nng depmmental exammatmn tor appomtment/
promotmn to the post of the TES. (Group—B) Officers vxs-a-vm the year .
u' of - their mlt:ai recruitment year m the feeder post of the Jumm"
’: Teieéommumc'itxon Oﬂicerg in the depmtment, . ‘\‘

AN . . . ~:
. | N _ .

&

L B For that the'letter dated 30.3.2004 (Axmexure-4) isued by the - .

N

authonty concemed statmg that the benefits of the judgment and order -
e dated 28.9‘ 2006 -(AnnexuresS) for would be admissible to ‘the persons who
- were party in the case before the Hon’ble Supreme Com’c of India and on
- ~'-~the other hand revnsmg the semonty of ihe TES. (Group-B) oﬁicers only -
Ll on the basis of the year of passmg in the quahiinng departmental
exammanon as per order dated 19 5. 2008 {Annexure-5), - order dated
g ‘,21.5,200,8 (Annexm‘e-6) letter 6.2.2009’ :(Annexme-'?A) and letter' date'd
10 2 2009 (Annexwe-?B) passed by the authonty concemed in pmsuance
of the aforesand judgment and order dated 28.9. 2006 (Annemre~3) passed

by the Hon’ble Supreme Court of Indta, are contradnctory in nature.

LN
.

- W !

- S | €) For - ,
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C) Fm that -the letter dated 6.2. 2009, {Annexure-7B), since

" e S

medxﬁed by letm dated 10 2. 20()9 (Anner.m-?ﬁ) calling for the A.C. R.

hainalie

: "_‘” of the ofﬁce‘rs"m the'semomy {igt"dated 15.11.2004 {Annexm'e-z j of thev

TE,S {Gronp-B) Oﬂicers at Serial No 1040 (Semonty No. 15282),

S R

g‘-’""'Sena( “No. 1066 - ‘(‘Semonty No. 15508), Senill No. 2019

- (Semontv No 16?.61) Serml Nn 3004 (Semnniy No. 17246) for

A —

-~ -gonsideration of their promotion to the higher post, who passed later on
: ,;f; durmg the year 1988 in. the qualifying departmental examination for
"; -appointlhent to the post of the T.ES. (Group-B) ofﬁcers, and on the other

hand declmmg to TBVise, the semonty of the applicants for consideration of

il

= then' pmmotxon to the iugher post who had passed earlier during the year

"’ T 1985 m the quahﬁrmg depamnental exammanon for appomtment to the

P v

: ;_117. ost of the T ES. (Group-B) oﬁicers are nnsustamable in law.

.

S Details of the re;ne@y ex};ﬁmted:’é '

pa—-

. The: remedy exhausted in the case has been detailed above

et

1o

* \f;axhld;there is -po’ other remedy le_ﬁ other the instant application

e befqi'e this Hon’ble Tribunal.

©.%..10../ Matter not pendmgm any other court/ tribunal:- .

*1" The applicants declare that the maiter is not pending in any
" . other court-or tribunal at present.

" . 11. Details —-
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* 117 Detaile of Postal orders:-

N an T2
S -Pageé 15,
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o ‘ Datgof Issue:- Q'g..:} [0 9\

n

5 Mahos chmdin Vadal

| Baedfoms (.p.q Guoskedd

L Pagableat- -

¢

-12. . Details of Index:-

-
P

3. Debobls DX.

4.

ﬁnmdex showing the paﬂiguiaisof‘ documents is eniclosed.

137 Listof Enclosures:-

S Ag per index, -

“. Verification ----

N
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v B Shi‘l Mnhan Chsmdfa Modak, son af late Sudm‘shan Madal,

com

i P.O Guwahati-12 disfrict Kamriip, Assam. I am ?he: Applicant No. 2'in the

- éf the case. T was mhdriéed by the other applicants in thig case to verify

- the statements made in the above apphcatmn_ i do hereby ver::& that

—w.*:-

- ‘statﬁmentamade mpm'agraphsl 2, 3 4,..,-61. 62 6.4, 65,66467 6.8,

L and 6 9 of the above apphcatmn are rue to my knowledge and those made

RS

- -above case and as such, I am acquainted. with the facts and circumstances .

-rusid-;m' ”Tmm‘ Comples, Flat No. 100D, Adabari Tinali, |

m paragraphq 6. 3 and 6.10 are true to my information based on records -

whwh Ialso be!aeve to be h’ue and I have net guppressed any material facts

\

e atthe case. -

Cr——
~

o A_n_q»flksign this yeﬁﬁcatjqn thisy day of March, 2009 in Guwahati:

- . . ) o /

Mo Vo W&“‘*
( Sngnai‘ure

2]
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Government of India . L
Miristry of Locamurica «icns, \\ N
Depariment of Telacammunicstions, *8\”" ,
: Lo Fra I ——

-*Mem Delhx, dated then~7 May, 1994,

ORDER

.

€3}

Promotion and posting of Jjunior Te2lecom Qfficers to TE
Broup B. . : -

»

- Member - Telecommunications Commission, is pleaspd to appotnt
the-  Jynior Telecom. Officers as . per the 1list enclosed to/

. Telecommunications Engineeriquggnlicef-Srana B from 3
the date they take over the charge of tR# past and untill further {
(»orders and to post them in the Circles/Districis/Units etc a5 . s
{'indicated against th2ir names. - :
1 . . . N : : :
{° 2. . - The heads of Circle concerned shall decide the .wutation af g
% pozting . of officers allotad to him within 20 days fram the datQ . tx
! of receipt of this arder. All the officers concerned shall ke 4
orequired £o join the new assigaments withic 40 dasn fenr e et ‘
o of dssue of posting orderz failing which the coeders of  Dremet .
5: in. respect of such officers shall be cancziled wiShook e
Y further notice. ' ‘
e, o

4 . . . . ,
2 N cese any discaplinary/vigilence case is nendang  agairnwsh ?

any ot the official menticned in the list oe whers in rasoect  of

LRRARS

Qany Df these officiais any sunishment 1Like stoppaar of

gxncrmmnn+/promovvan ete is current, ithe fact shnould e .renwrbet

to this officze immediatly ana yhe Lancernad officar snauld ot ba .
;wprpmoted ot relieved for paosting without specific orders from
this affice.

The Head: of Circle conuerneu 4h331 ensure th:t no

leave
granteH 10 any ane of the officials promoted tilil they join .

he .r . rnzw station of post ing/cirlce/districts. Relief af the
fficers ’shull alsa not be mithheld on the grounds that tha
er;c;a.n has. ﬁubnxzzed a representavxun.far change of 005+i ng.

S The Heads of Civcla conzerned shall furniss

a;mneolidated iist of off*ﬂkrs indicatinq thein Cubte ©F
relezse/joininy  ans date of issue 0f oost ing orders immédialtly

chan evniry' of periad mentloned in pare 2 xkove. Cha argye reporss .
‘ﬂne»c not be endersad fo this office. ' '

\E.- Profzrma promoti g

Q promotion orders of To‘lcu:nu officers uhe a

ol nf Cadre will be izsued Separataly and  posting apday

.? bw vann on their )?anhaautiﬂn ,?Q vaﬁﬂt D@Pﬁptmﬁﬂt.

f ' | ' ' .

i
. Lﬂ‘E‘




No. 2-42/94-STG.II
GOVERNMENT OF INDIA
I Ministry of Communiacations,
~ Department of Telecommunications.’

New Delhi, dated the 27th May 199;;\

ORDER

Subject:- Promotion and posting of Junior Telecom Officers to TES Group-B. '
1. Member Telecommunication Commission is pleased to appoint (the Junior?
Telecom. Officers as per the list enclosed to Telecommunications Engipeeriné Services,
Group B from the date hey take over the charge of the post and until further orders and -
to post thém in the Circles/ Districts/ Units etc. as indicated against heir names.

2. The heads of th.e. Circle concerned shall decide the station of posting of officers

allotted to him within 20 days from the date of reeeipts of this order. All the officers
concerned _shall be required to join the new assignm’ents within 40 days from the date of
issue of posting orders failing which the orders of promotlon in respect of such officers

shall be cancelled w1thout any further notice.

3. In case any disciplinary/ vigilance case‘is pending against any of the officers,
r_nentioned io the list or where in respect of these officials any punishment like
stoppage of increment/ promotion etc. is current, the fact should be reported to this
office 1mmed1ately and the concerned officer should not be promoted or relieved for

postmg w1thout specified orders from this oﬁice

4. The Heads of Circle concerned shall ensure that no leave is granted to any one
of the officials promoted tlll .they join their new station of postmg/ clrcle/ district. Relief
of the officers shall also not be withheld on the grounds that the ofﬁcrals has submltted

a representatlon for change of postmg

5. The heads of:circle concerned shall furnishe consolidated list of officers
indicating their date of release/ Jomlng and date of issue of promotion orders
1mmed1ately on expiry of period mentroned in para 2 above Charge reports need not be

endorsed to this ofﬁce.

6. Proforma promotion orders of following officers who are out of cadre will be
issued -separately and posting orders will be given on their repatriation to parent
Department. ' '

Contd./- page 2- -
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S. No. | __ElL No. __Name . __Unit

1. - 12463 SUNDARARAMANP S. - MID.

2. 12552.0 GUNASEKARAN A : MTD..

3. 16599.0 P.  EERABHADRAM AP

6. The éeniority of the officials promoted in this order shall be determined in |

accordance with the Rules in force and will be issued separately.

N * (Sd./- V.X. Mahandra)
Director (Staff 11 )

Copy to - | . |

1. All Chief Genéral Managers Telephones of Circles/ Metro Telephone Circle/
Maintenance Circle/ TTC, Jabalpur/ Telecom. Stores, Cal/ NETF/ QA/ MTNL,
Delhi and Bombay/ Railway Electrifications/ DNW.

2. Al Chlef Account Officers of Circles/ Dlstrlcts/ units concerned.

3. Pay and Accounts Officers (HQ), DOT, New Delhi.

4. Sr. OA to Advisor, (HRD).

5. Pay Bill Section, DOT.

(/5. DDB ( )/ Dio (ST. I)/ (ST )/ ADG(SGT)

7. SO (STG. 1) NCG Section/ ALL Assistants in STG. II Section.

8. Guard File/ Order Bundle.

9. General Secretary, JTO Association.

10. General Secretary, TSEA. |

Sd./- Vincent Barla
Section Officer. (STG. II)

Contd./- page 3-
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5.Mo. El. No. Name - o Unit

1. V250 '”UNDARAﬁﬁMﬁN P.E.
=, 1RER2.0 CUNASTHKARAN . V.

. : '.:-‘:):?c) - ‘3 p - " P f”'lh" ‘x1.¢r"h"
; h. "ha seniurity cf the cff: ials promoted
enall e determined 1in arcardgance mxth *he Rulef
' e ioouwed separately. : . . e

(V. K.Mahendra)l. iR ;
. Dxrec*o*t:uaff I;)«, R

TEER T
- P s Aol
Loy RN LIARY ‘E"‘i‘f i
. { . &l Cnaat Berneral  Managers Telephones of Circleq/ grq,z
5 Talenhone Circles/Haintendnce Circle /FPO‘ELT Circles/- QQUC: .3
! vory  Eirclas1TC,Janzlpur/Telecom  SE res, Cal/NETr/QA/Mﬂm".q
- Doinal o andg Sombay/Raiiway Elactte ‘1cat10n=/DhN/. .
b . pril Cmizf Aceccunt Officers  OF

. moy o and  Accounts D1 ‘tP(HQ), DOT;

1 L ge. CA to Advicor(FRD).

P

\ 3. FPav Hill Sechicn, DO ",
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N . SANKARAN

V. RAJENDRAN .
RAM KUMAR '
K. RAMGCHANDDRAN

GOBINDA CHANDRA  BASAK

JARTAR SINGH

o . SANKARAN

BHASKAR BASY
cprMA Cn. VLR

S .MARIAJOYTHIRAJ

M RAMAKIRITSHNAN
G.R.PATILKutKARNI'
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SAMKAR MUKHOPADHYAY
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S1B NARAYAN FAL
R.N.GAUR

¥ .FARAMAS VAN

ASHGK KUMAR SHARMA
LAXMAN DAS AGARWAL
FRITAM SINGH
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V.B.EAND
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FREAMASH CH. SUR
DINESH KUMAR KEWADA
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Governmert of india AN NéxUKE

Ministry of Communications & Information Technology

Department of Telecommunications

- 421, Sanchar Bhavan,

20-Ashoka Road,
New Delhi-110 CC1.

Dated the '1WU:L

CMD, BSNL, New Delhi.
2. CMD, MTNL, New Delhi.

Subject : Circulation of seniority list of TES Group ‘B officers.

Siy,

1 am directed to send herewith the following sendority lists of TES Group ‘B’ officers
: for circulation among all concerned :-

(1) Revised Seniority List No.3
(il Revised Senjority List No. 4 .
_ {iiy  Revised Seniority List No.5
: (iv)  Seniority List No. 6 .
(v) . Provisional Seniority List No.7

3

All the objections/errors/omissions ctc., received against provisional seniority

Ry list INo. 7 may be forwarded to DoT, latest by 15.12.2004 after verifying the service
‘ narticulars of the concerned officers. ‘

2. This seniority lists are issued subject to finai outcome of CMP No. 35256/2001 iz OP

; No. 21656/2001 and CMP No. 60734/2001 in OP No. 37134/2001 pending belore Hon'vle
. High Court of Kerala at Ernakulam. '

Yours faithfully,

AN

[Satish Tondan]
DDG {Esit.)
Enct: As abave . Tele No. 230363561
Copy to : CGM, BSNL, Karnalaka Circle, Bengalore. The enclosed senjority lists mentioned
above may be filed before the Hon'ble CAT, Bangalore Bench in compliance of

their order dated 21.07.2003 in OA Nos 1031/2001 & 849/2002.

2

Zangl can o S AN . . e s gyt x - - - - .
-~ SR §1.) "“"‘"-‘“?ﬁ?&xﬁbﬂﬁfﬂii?‘ﬂcﬁyé £



)

A

L T

P s Rl PR 1
)ﬁNO STNO NAME 25 MP‘I"_ ’ﬁ‘dg cos  OLFEXM RECYR REM \ }x
/?727423 15008 G. JAYARAJ S , 07/02/45 12 85 79
Piaa24 17491 s.m\c{;oom%ﬂ%%ém@ 0307/55 12 85 79 NARKS
14425 15009 N. D.TFHAPA 05/02/52 12 8 79
. 14426 17493 K. KRISHNAN 1 oC  02/01/46 12 85 79
(85 14427 17494 L. CHANDRAMOHAN oc o525t 12 8 79
f1es 14428 33562 K NAGARAJAN oC  00/19/47 12 85/ 79
F. 187 14429 17496 M. A. JOY oC  05/07/52 12;/65 79
77 188 14430 17497 SARASWATHY GUHAN - oC  04/03/52 13/ 85 79
7 189 14431 17498 RANJIT KUMAR PAL ocC 11/04/4;/2 gs 79
¥ /190 14432 17499 S. RAJU oG 00/04/55 /12 85 79
191 14433 17500 LAXMICHAND TINDWAN! oc o108 12 85 79
192 14434 17501 K. P BALASUBRAMANYAM oC  04/10/48 12 B85 79
103 14435 17502 SANTANU GHOSH oc o308 12 85 79
194 14436 17503 GIRDHARI LAL oc  02/18/55 12 g5 79
{05 14437 17504 T. SAMBAMURTHY oc 011553 12 85 79
196 14438 17505 SUJIT KR. NAG oC 032755 12 85 79
197 14438 17506 K. THANGAVEL oc  06/0tja7 12 85 79
198 14440 15010 R. DHANABAL sC  07/09/53 12 85 79
199 14441 17507 R. VEMBU oC  10/26/53 12 B85 79
200 14442 15011 S.R. SHOLAPURAKAR sc 1120/54 12 85 79
001 14443 17508 p. H. PRASADARAO GC  0G/1549 12 85 79
002 14444 17509 PURSHOTAM KUMAR oc  10/07/55 12 85 79
503 14445 17510 0. JAMES XAVIER MICHAEL oc  osl2a/s8 12 85 79
204 14446 17511 P.SURYARAO (6]¥ 07/01/51 12 85 79
005 14447 15012 AKHIL FOUZDAR oo ogjois? 12 85 79
506 14448 17512W oc  osot/ss 12 85 79
207 14443 17513 GOPALE. oc  o4jo7/53 12 85 79
208 14450 17514 SUBASH CHANDRA oC  og/o/6 12 85 79
209 14451 17515 S.USHA oCc  05/16/58 12 85 79
.10 14452 17516 R. CHANDRIKA oc 051558 12 85 79
011 14453 17517 P. R. ARSEKAR oc  0a/17/50 12 85 79
012 14454 17518 KALAVATHI SUBRAMANIAN oC  11/27/56 12 85 79
213 14455 17519 THINAGARAJAN R. - oc 030758 12 85 79
214 14456 17520 S.SUEBARAMAN oC  05/05/45 12 85 79
0i5 14457 17521 V.V.L. RAMESHBABU oc  06/09/57 12 85 79
1 216 14458 17522 UV.GOPALRAO oC  oajo/s2 12 85 79
217 14459 17523 R. SARADA oc  os0a/60 12 85 79
il 218 14460 17524 AHINDRA KR. CHAKRABORTY oC  0t/i8/ag 12 85 79
219 14461 17525 RANAR.V. ' ' oc  07/30/58 12 85 79,
4! 200 14462 17526 SYED MASEEUDDIN oc  os/oss 12 8 79
i’ o0y 14463 17527 N. VENKATESWARLU _oc otois2 12 8 79
f 222 14464 15013 G. RAMACHANDRAN sC  09/05/54 12 85 79
i 003 14465 17528 A. S. L. PRASAD oC  otjoia7 12 85 79
L 024 14466 17530 R. RAJENORAN oC  osoi/s8 12 85 79
o 005 14467 17531 K. K. ABOOBACKER oG . of27i52 12 85 79
; 020G 14468 17532 RAJENDRA PRASAD OC - o08/28/53 12 85 79
027 14469 17533 BALMUKUND GUPTA, oC  12/01/59 12 8 79
008 14470 17534 DALARISHNAN NAIR B. oc 053047 12 85 79
) 229 14471 17535 KRISHNI\MOORTHY SAMALADEVI OC 0B/16/54 12 85 79
: 070 14472 17536 P. AVYASAMY ' oc  os/eo0 12 85 19
on1 14473 17537 C.APPARAO _ : ac  owows3 12 85 79
; 232 14474 17538 ALOK KAR Pete S ar e ! oC_ 0201/59 12 g5 79
! 533 14475 17539 R. SUBBIAH - j ‘GE osliGise 12 85 79
034 14476 17540 VENUKGOPALAN T. P. oG 03/2050 12 8 79
oae 14477 17541 SUNDARAIURTHY P. oc  o2/1s/s6 12 85 79
235 14478 17543 P. VIJAYALAKSHI oc  os/e/ss 12 85 79
oa7 14479. 17544 S.VARADARAJAN oC 121646 12 85 79
238 14480 17545 SURESH CHAND SHARNKA oC 10/08/56 12 85 79
n3g 14481 17546 FRANCIS DEVAIRAKKAN D. OC 0215/t 12 85 79
040 14482 15014 JEYAKUMAR B. sc  06/01/50 12 85 79
28 MARCH 2001
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467
468
469
470
471
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SANO

14663
14664
14665
14666
14667
14668
14669
14670
14671
14672
14673
14674
14675
14676
14677
14678
14679
14680
146681

14682

14683
14684

14685

14686
14687
14688
14689
14690
14691
14692
14693
14694
14695
14636
14697
14698
14699
14700
14701
14702

14703

14704
14705
14706

14707-

14708
14709
14710
14711
14712
14713
14714
14715
14716
14717
14718
14719
14720
14721
14722

B

STNO NAME il
17716 S AWAHAB C
17717 B. C
17718 ASH c

17719 JAGDISH SINGH oC
17720 MAHENDRA SINGH = 0C
15041 T JANARDHANA RAO . 8C
15042 SUNIL KUMAR BISWAS SC
17721 TAPASH CHANDRA BOSE ocC
17722 D. R. KADAM ocC
17723 V. G. JOSHI oC
17724 APURBA BANERJEE oC
17725 R. APPADORAIL 0oc
17726 RAMESH KUMAR TIWARL 0ocC
17727 MOHAN CH. MODAK __ 2.4 fi4- 71, OC
o POANDIVAN SC
17728 D. N. SAXENA cc
17729 KANHAIYA LAL SRIVASTAVA 0oC
17730 SATH!I SURENDRAN M. oC

- 17731 M. HAJA NAJIMUDDIN oC
17722 MUNNA LAL ocC
15044 K. PALANIVEL ' sC
17733 V. B. BAND oC
15045 T. M. RAJAVELU sSC
17734 M. PRAGALATHAN ocC
17735 PRABASH CH.SUR olo}
17736 DINESH KUMAR KEWADA ocC
17737 V. RAMANATHAN IYER oC
17738 R. R. TIKANDAR , ' 0C
15046 MANISH SAHA - sC
17739 C. L. RATHORE o ocC
17740 A. SINGAIAH . : oc
17741 R. M. VAGHELA . oc
17742 DEBABRATA DAS PG anserv .3 0OC
15047 B. M. S. ARVIND ' sC
17743 M. L. AGRAWAL . -0C
17744 KANHAIYA RAM : lole}
17745 K. A. BHATT : ' 0C
17746 MONORANJAN PAUL 0C
15048 JHARI LAL RAM ~ , sSC
17747 RAJ CHANDRA JHA nC
17748 T. RAGHURAM REDDY ' ocC
15049 SIVARAMAN T. v SC
17749 BABURAO NARAYAN TORASKAR  OC
17750 K. V. SARASWATHI : ocC
17751 TARLOCHAN SINGH . oC
17752 R. RASHAVAN ocC
17754 G. N. JOSHI ' ocC
17755 P. V. S. C. REDDY oc
15089 RAM SINGHASAN SUKLASAIDYA sc
17756 GEORGEP.S. = - oc
30027 N.B.BHOGE . ' oC
13739 S. G. SONI. j ST
17757 RAMACHANDRAN G. , 0oC
19134 D. N. PANDEY GC
17758 G. S. RAMACHANDRA RAG OC
17759 R. K. CHOURASIA cC
15050 S. GURUSANMY sC
17761 R. PORNNAMBALAM OoC
15051 K. KALIAPPAN SC
17762 MOLOY DAS GUPTA oC

28 MARCH 2001

DOB

01/02/50

11/10/53

02/14/46
04/02/46
01/01/50
05/14/51

04/08/47
01/01/45
11/01/52
01/07/56
03/01/47
05/29/54
08/19/51

01/20/56
06/07/46
10/29/51

08/26/43
06/02/37
06/05/51

01/01/52
02/07/45
08/24/49
05/18/46
02/05/55
01/13/48
04/10/49
07/24/52
06/07/53
02/18/55
01/01/49
06/01/49
11/10/50
02/01/54
11/12/49
10/10/54

08713147
10/28/45
01/13/50
04/01/53
06/10/51
10/25/52
11/22/44
04/12/47
10/05/53
11/20/48
07/01/47
06/01/47
09/01/45
02/10/53
08/27/58

08/24/48

01/26/45
05/25/51
10/06/56
10/20/47
05/12/53
10/24/50
11/15/45
06/19/52

QLFEXM
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85.
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 B85
12 B85
12 85
12 85
i2 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85
12 85

RECYR 1

79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
79
74
79
79
79
79
79
79
79
79
79
79
79
79
79
79
73
79
7€
7€
7t
7

RN
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& _
: . #NO NAME CAT - 0B QLFEXM RECYR BEMARKS,
: A¥ 17763 R. KUMARESAN . OoC 09namg 12 85 719 EoARRRIEIEE ) AT
! 417764 RAJESHWAR PRASAD SINGH - OC 020651 i2 85 79 | Central Admintstrative Tribunal
17765 A. R. SHANMUGAMANI : OC 05/14/53 12 8 79
17766 R. K. PATIL oC  03/26/53 12 8 79
17767 B. L. GADHWAL oC 050858 12 85 79 25 MAR 2009
17768 J. R. YADAV oC 070153 12 8 79
17769 NEELAKANTAN NAIR A. K. OC  04/20/51 12 8 79 .
17770 AMAR KR. MONDAL oc  i2/3147 12 85 79 iy
e 17771 SUSANTA KUMAR DOY oC  10/24/52 12 85 79 uwahati Bench
#i90 14732 17772 S. AEKANTHALINKGAM OC 05/12/48 12 85 79 |
- #4091 14733 17773 SATISH CHAND RAI oc oisie 12 8BS 79
7492 14734 17774 RAM CHANDRA PRASAD SINGH OoC  o0208/45 12 85 79
& 493 14735 17775 JAI NARAYAN SINGH oCc 10148 12 85 79
S} 494 14738 17776 P. SUBBURAJ oc  o0s/if51 12 85 79

:
- £

v

i 495 14737 17777 S.GOPALASUBRAMAN!_W

t oC 0302556 12 B85 78
14738 17778 MAHESWAR BHUYAN "[e4 Frot” OC 062156 12 85 79

i Y
ol

. 497 14739 17779 JA PRAKASH SINGH n-4 oc 1opisg 12 8 79
#5408 14740 17647 NITYA GOPAL CHAKRABARTI ocC 12 8 79
g;;. 499 14741 17780 GOVIND SINGH BISHT OoC 060353 12 B85 79
.» 500 14742 15054 KULDIP RAJ SC  09/12/50 12 B85 79
p'. 501 14743 17781 P.R.SHUKLA OoC O7/10/44 12 85 79
2% 502 14744 17762 S. 8. H. ZAIDI oC 021346 12 85 78
. 503 14745 17783 G. SIODULY oC  o0Bro/st 12 85 78
i) 504 14748 15055 V. RANGASAMY SC  10/05/49 12 85 78
1 505 14747 15056 RAM SURAT PRASAD sCc  oroi/sy 12 B85 79
. 506 14748 15057 FULCHAND RAVJI JAYAWALA SC 0326738 12 8 79
0. 507 14740 33967 ASIVARAMAN OC  02/15/56 2 B5 79
.. 508 14750 33572 *SMT. C. S. DESHPANDE oC  10/03/57 12 85 79 .
$ - 509 14751 15058 *VANSHI DHAR SC 0373145 12 85 79
P 510 14752 17784 S. ELANGOVAN oC o01/30/54 12 B8 79
[ 511 14753 17765 *M.C. NAKRANI oc 12 8 79
b 512 14754 17581 D. K. SHENDE oC o06rR7/59 12 85 79
. 513 14755 17786 S. B. BAHIR Oc 080159 12 B85 79
;514 14756 17577 B. G. ANGOLKAR oC 08f20/51 12 85 79
7. 515 14757 17787 S.T.JADHAV oC  06/0%/57 12 8 79
. 516 14758 17788 8. MURALI KRISHNA oC o#/15/58 12 8 79
¢ ' 517 14759 33599 R.C. CHAVAN OC 0y30/59 12 8 79
: 518 14760 15059 R.S. LAMANI SC  0y08/55 12 85 79
. 519 14761 17789 T. SRINIVASA CHARY OC 082358 12 8 79
) 520 14762 17791 K. V. RAMANA MURTHY oC 05/12/58 12 B85 79
C §21 14763 17782 M. V. M. SURYA NARAYANA OC  0405/58 12 85 79

622 14764 15039 "MUNDRIKA RAM . s5C 12 a5 78

.} 523 14765 17710 *R.N.GAUR oc 12 85 79

" 524 14766 13872 RAMDAS ' sC , 12 8 79

' 525 14767 13736 KANAJE SHARANAPPA ST. oOwWo2s56 12 85 79

. 528 14768 13737 R. DURAISWAMY - 8T 05720554 12 85 79

i‘: 527 14769 13738 K C KUSALAKUMARI ST o0B/28/55 12 85 79

¢ 528 14770 32756 PRASANTA DASGUPTA . OC 0a/tms7 12 85 79

i, 529 14771 19112 H M DEVKAR : - ST 12 8 79

. 530 14772 17574 K PRASADA RAO © OoC omowust 12 85 79

l; 531 14773 30460 K.L.BANSAL* ' OC O7i/46 5 87 78

j 532 14774 30339 P.K.KADARAMANDALGI oC om3sT 5 87T 79

“, 533 14775 30392 A.S.BARVE® oC o858 S5 87 79

: t' 534 14776 37424 RKVERMA ' SC 080254 5 87 79

: ;;: »\ 535 14777 30420 R.P.GOYAL® K . OC o08/10/56 S B7 79
- i 536 14778 30424 D.S.SHEKHAWAT® L, OoC oriws8 5 87 79
I 537 14779 30439 V.B.MUNDHE® oCc 0680759 5 87 79

538 14780 30467 S.K.ALADDE® T [e]ed 01701/59 S B7 79

539 14781 30486 DHULSHETTE" OC 0408559 5 B7 79

. 540 14782 30530 U.G.NITURE* : oC 06/08/59 5 87 79
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_/NO  STNO NAME ' 6 :\H Y o e A
. k ~in
Fiooss 31863 KANHAIVALAL 5 -— oc  lowosisa 4 88 79 MARKS

2G4 31864 PRAHLAD PBA . o 0OC o1/12/57 4 88 79
5065 31865 AKTIWAR Ahatc] 'afr wES oc  |orerss 4 08 79
15066 31866 V.S .SONAWANE Guwahati Bench oc  {o1/06/54 4 68 79

Fioos 15267 31867 GUDIPATI SUBRAMANYAM SC— oa/isiss 4 88 TS
¥ 006 15268 31068 C.LLIDOO . oc  og/ig/a2 4 88 79
027 15269 31869 H.MARIYAPPA ! oc  otjoe/sa 4 88 79
1028 15270 31870 HARISH CHANDRA PANDEY oc  o7/0/52 4 88 79
4020 15271 31871 D.S.MAPUSKAR . oc  o7/21/54 4 88 79
1030 15272 31872 A MUNUSWAMYRAJU oc owors? 4 88 79
(03 15273 13746 PADMANAV MARANDI st  osi28/as 4 88 79
1032 15274 18883 TALARI SUBBARAO oc 05357 4 88 79
1033 15275 18884 KANANTHAM : oe o757 -4 88 79
\034 15276 18885 P.SUNDARARAJU <c 100153 4 88 79
1035 15277 33593 MOREP.S oc  o0s/3o/s7 4 88 79
1036 15278 37539 T.P.JANARDHANAN oc  10jts/41 4 88 79
(037 15279 31873 CHAUDHARIP.H oc o267 4 88 7S
1038 15280 13748 HANUMANTHGOL VITTAL o1 oojosis 4 88 79
1030 15281 31874 V.NAG! REDLOP oC 4 88 79
\/18886 T.0. WANE & oc top7sz 4 88 719
1041 15783 5T875 N.C. PATIL oC  01/06/57 4 LA
. joa2 (5204 3103 L. VENKOBARAQ e oorisa 4 88 79
\0a3 15285 31884 SK.KHASIM SAHED . A B8 79
1044 15286 30061 R.L BAIRWA ‘o otorss 4 88 79
1045 15287 31885 MULLARBS oc  o@los/s4 4 88 79
1046 15288 31886 SHAHABUDDIN KHAN oc  otoiso 4 88 79
1047 15289 31887 V.K. SRIVASTAVA oc 02059 4 8 79
\048 15200 13749 ASIT BARAN MURMU <7 o016 4 88 79
1049 15201 31888 BHARAT BHUSAN PAL oc 4 88 79
4050 15202 31889 R.S. PANICKER oC 11557 4 88 719
\ont 15203 31876 VEERAL LINGHTAH oc  o6isise 4 88 79
1052 15294 31890 GOPAL MOTTRANM PATIL oc  oiossa 4 8 79
1083 15205 31891 SOMPAPPA ERAPPA MAYALI oc 061357 4 88 79
1054 15296 = 31892 U.G. KATKAR e o1/os/s8 4 88 79
1055 16297 31893 VISHWA NATH MISHRA oc  otots2 4 8879
1056 15298 . 31854 H.LRAI oc  oop9s7 4 88 79
(057 15200 31895 AJAY TANDONIMD. SODIQUE oc  o4jt2/se 4 88 79
1058 15300 31896 M.D. SIODIQUE oc  osotso 4 88 79
1059 15301 31897 DIGAMBER CHANGO PACHPANDE  OC 030356 4 88 79
1060 15302 31898 Y.N. BAKSHI oc 082654 4 88 - 79
1061 15303 18887 GANT! SUNDRARAO <o 030948 4 8 79
1062 15304 31877 SHYAM NANDAN PRASAD oc 112748 4 88 79 ‘.
1063 15305 31899 K. BALA BRAHAMAJI RAO se 090348 4 88 79 |
\0b4 15306 31900 A. RAMAKRISHNARAO oC  o4/08/s4 4 88 79 !
1065 ksso% 21901 NA. KHAN oc 09055 4 88 79 ‘
066 _b5309) 18688 RAM DAYALL oc o3t 4 88 9 i
SoET 15309 31903 AJAY RUMAR MOURYA se 104057 4 88 79
1068 15310 31904 KHARE NK. - oc  .0/16/53 4 88 79 |
1069 16311 31905 MM. PATIL o oc  titost 4 88 79
1070 15312 18389 RAJENDRAPRASAD oc 0316553 4 88 T4
1071 15313 31878 SAMAR BAHADUR SINGH oc 051356 4 88 79 4
; 1072 15314 31906 AK. ANAND oG 050856 4 88 79 }
! 1073 15315 31879 CHANNE SN. oc  otjoeis7 4 88 79 '
4074 15316 31880 GULAM MOHAMMAD : oc  oGoi/s2 4 88 79
1075 15317 33742 M.SHIVA KUMAR ' oc 032059 4 8 79 1
1076 15318 31881 VARGHESE MATHEW. oc  121ss 4 88 79
(077 15319 31862 MADHAB CH.DAS s 113047 4 88 79
1078 15320 18800 P.KOTAIAM - ' ee o245 4 088 70
1079 15321 31908 G.MARUTHIRAO oc  09o/04/41 4 88 79
1080 15322 31909 AP. MALANKAR oC  05/12/52 4 88 79}
- g
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32058 PUNJAR
32060 A.V. KR

16227 33494 N.S. KULKARNI
16228 32061 K. JOHNSON EX-SM
16229 32062 OM PARKASH NAGPAL
16230 18909 M. SHIVARAM
16231 32064 K. DAIVASIKAMANI PILLA!
16232 32065 M.S. INAMDAR
16233 32066 ARUN KUMAR NAIK
16234 - 32067 T. RACHAPPA
16235 32068 R.K. GOYAL
16236 32069 P.C. JAIN
16237 32070 MADHUYKAR KAMATH'
16238 32071 P.S. BHATT :
16239 32072 R.K. PANDA
16240 32073 SHRIDILIP RAIN MISHRA
16241 32074 NAND KUMAR
16242 33487 SHETTAR VERAPPA
16243 32075 N.V. SUMATHI
16244 32077 K.V. KRISHNAN
| 16245 18910 POP SINGH
o 16246 32078 RAM AWTAR
16247 32079 VITTALRAO M
{: 16248 32080 GOPAL KRISHAN SHARMA
16249 32081 S.RADHIKA
: 16260 32002 PATILY J
! 2000 16251 32083 B,G. RANINGA
[ 2010 16252 18911 CH. NAVEEN BABU
o 2011 16253 32085 GANGA DEEN
b 2017 16254 32086 M.R. HUNGUND
2013 16255 32087 GODEVENKATA RAO
0014 16256 32088 V. SREERAMACHANDRA MURTHY
2015 16257 32089 M.A. KULKARNI
2016 16258 18912 NIRMAL RAM
2017 16259 33490 N.M. PATHANKAR
© 2018 16260 32090 ARUMUGHAM.T.R. %
\/_[_0_19 16261 18913 B. THYAGARAJAN S
5020 16262 32091 BASANTA KUMAR SAHU
2021 16263 33524 KARTAR SINGH KATARIA
2022 16264 32092 B.SRIHARIRAO
2023 16265 32093 K. N.MURTHY
2024 16266 32024 J.L. GULATI
2025 16267 32095 RAVINDRRANR
2026 16268 32096 NARESH KUMAR SHARM
2027 16269 32097 Tapncswar mehor
2028 16270 32098 K.L.S. SHANKARA RAO
2029 16271 32099 D.RAMA RAO
2030 16272 32101 T. SURYANARAYANAMURTH{
2031 16273 32102 T.BENNET
2032 16274 32103 L.N. MISRA
2033 16275 32105 R.AATCHIN NAIDU
2034 16276 32106 M JANAYYAH
2035 16277 32107 M.K. BHOJAK
2036 16278 33491 K.S. PUSHPALATHA
2037 16279 32108 S.PERACHISELVAM
2038 16280 32110 R.N. SHARIA
2039 16281 33492 G.C. VIMALAMBIKA
2040 16282 '

32111 S.P. SINGH

28 MARCH 2001

oC

oC

oC
sC

ocC
oC
oC
oC
oC
oC
oC
oC
oC
oC
oC
ocC
oC
oC
sC
0C
oC
oC
oC
oC
oC
sC
oC
oC
ocC
oC
oC
sC

oc*

oC
oC
oC
SC
oC
oC
oC
oC
oC
oc

oC
oC
oC
oC
ocC
oC
ocC
oC

oC

oC
oC

. 0C

oC
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06/20/59
04/26/54
08/04/47
08/01/59
09/09/53
08/15/45
11/15/54
09/23/50
03/10/49
06/01/59
06/27/60
07/01/55

06/05/61

06/02/48
12/26/54
04/22/48
10/23/59
07/01/56
03/10/55
06/01/58
05/21/56
08/10/58
03/10/49
01/29/53
(G9/13/55
02/05/54
04/15/60
02127154
06/05/49
03/02/G1
10/25/59

04/17/50

05/13/55
08/15/60
11/17/55
06/20/60
07/19/59
06/05/58
04/29/55
04/07/59
04/04/50
07/15/57
03/25/59
02/01/48
11/01/57
12/01/56
04/01/51
10/05/59
04/04/51
08/06/60
05/00/58
01/05/52
07/15/58
02/10/58
07/02/52
10/21/57
01/10/60
08/25/58
02/13/55
09/05/50

QLFEXM

88
88
88
88
88
88
88
88
B8
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
86
88
88
88
88
88
88
88
88
88
88
88
88
88
£8
88
88
88
88

88"

88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88

RECYR REMA!

80 -

80
80
80
80
80
80
80
80
80
80
80
. 80
80
80
80
80
80
80
80
80
80
80
80
80
80

80 .

80
80
80
80
80
80
80
80
80
80
80

80

80
80
80
80
80
80
80
80
80
80
80
80
80
80
80
80
80
80
80
80
80

EMARKS
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STNO MNAME
33436 V.N.GAl

32601 AK. MUSA gamft
22002 S.P. PhwAR  Guyahati Bench
18981 R. OU
33533 S.K. MISHRA
32603 S.SRINIWAS MURTHY

. 32604 KETKAR ANANT RAO

32605 R. JAY RAM

32606 M.V. BHAVSAR

32607 O.P.S. CHAUHAN

32608 U.S. RAMASAMY

32609 ANUPAM KR. VERMA
32610 D.SITARAMAL

32611 RAKESH NARAYAN RAO
33437 A.D. MAHASHI '
22612 M.SARASWATI

18982 T. SRI KUMAR

33439 P.S. NIMBARAGI

32613 C.S. NATRAJAN

13895 BABU

32614 M.V. SUBARAIOU
12615 G. SRINIWAS MURTHY
32616 P. GOPAL KRISHAN
32617 N.N. SARVEY

32618 ANIL KR. SINGH

32619 G.V. NAGESHWARA RAO
32620 S. LALITA -
18983 N.Y. HOTKAR

18984 SANTOSH KR. SAHA

32621 MAHENDRA NATH SINGH NIRALA
33441 G.Y. OMARGHEKAR
32622 S. KADAR NENA MOHD.
33442 B.B. UMERJEE

32623 RAM CHANDER

32624 TIKAM SINGH

32625 N.V:PATIL

32626 DEV PRIYESH SHARWV\
33448 B. NARAYANA REDDY.
33443 U.S. MUJAWAR

32627 G. GURUVA REDDY
32628 B R GAIKWAD

' 32629 ASHOK KUMAR SHARMA

32631 AM BAVANI

32632 SJ TRIVEDI

32633 L R MANDURDIKAR

32634 V P JADHAV

42635 RADHA KRISHNA PRASAD
32636 S ESWARAN

32637 A. RAJENDRAN

33449 K. RAMACHANDRA-i
32638 P. BALASUBRAMANIALA
18987 NIRAPADA BISWAS

32639 G.V.V. BHADRAINA

32640 A. JAYARAMAN ||

18988 D.L. RAUT

32641 SATYA PAL SINGH

32642 R. VENKATESHARA SARMA
18989 N. NARAYANA MURTHY
32643 ANAND SHANKAR GAUR
32644 BALAI CH. BHOV/IAIC

—
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oC

" oc.
oc

ocC
oc
oc
SC
oc
oc

. 0C

oC
oC
sC
ocC

0oC

ST

oC
OoC
oc
oC
oc
oC
oC

"sC

SC
oC
oC
oC
oC
oC
oC

oC

oC

oC -

oC
oC
oC
oC
oC
oC
oC
oC
oC
oC

oC |

0oC
oC

sC-

oC
ocC
SC
oc
oC
SC
cC
oC

Page

oc

DOB
04,03/61
12/24/48

- 03/02/68

05/30/58
01/07/61

,01/07/59

0611747
01/15/58

06/23/58 .

04/23/60
09/05/59
12/12/60
10/08/59
08/04/59
09/08/58
04/19/56
03/27/59
01/05/60
01/06/50
01/17/54
01/07/52
01/04/59
04/16/51
01/20/55

07/19/53,

04/16/44
07/25/58
09/25/56
05/31/48

06/30/59 -

01/26/60
02/14/52
08/15/59
01/39/60
07/03/46
01/06/60
12/31/60
03/04/52

006/25/60

. 03/13/59

02/28/46
06/30/53
09/28/47
10/05/52
09/05/52
06/19/49
06/25/51
10/06/47
07/15/39
02/01/50

01/01/54

QLFEXIM

4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4

4
4
4
4
4
4
4
4
4
4
a
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4
4

8o
eg
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
i)
88
88
88
868
88
88
88
88
88
88
88
€8
88
88
88
88
88
88
€8
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
88
86
88

RECYR REMARKS

81
81
81
81
81
81,
81 |
81
81
81
81 .
81
81
81
81
81
81
g
81
81
81
81
81
81
81,
81
81
81
81
81
81
81
81
81
81
81
81
81
8t |
81’
81
81
81
81
81 .
81
81
81
81
81
81
81
81
81
81
81
a1
81
81
81’
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guwahauBench J _ ANNEXURE 3
INTHE SUPREME COURT OF INDIA
{CIVIL APPKLATE SIDE)

Case No Appeal (Civil) 4339 of 1995
Petitioner = Union of India
- . Respondent :- Madrae Telephone SC &ST Social Welfare
Association.
Date of Judgment:-  28.9.2006. ~
Bench - B.P.Singh, $.B.Sinha and P.K. Balasubramanyan,
- Judginent - Judgment
Order in 1A 16 in Civil Appeal No. 4339 of 1995
AND
IN THE MATTER OF:
.. Promotee Telecom Engineers Forum and Others ---- Applicants
-Ve-rsus- |
Secretary, Department of Telecommunication and others ---Respondents
This applicéﬁon for clarification has been ﬁlgd by the applicant,
pursuant to the liberty granted to them by order of this Court dated July
.18, 2003 'i;l Petition for Special Leave to Appeal (Civil) No. 9189 of
2003 in Promotee Tele coﬁ Engineers Forum and others Vs. Secretary
Department of: Telecommunication and others. The applicants pray that
this court may be pleased to clarify that the observations made by this
court in its judgment and order reported in (2000) 9 SCC 71 (Union of
India Vs .madras Telephone S-(.l and ST Social Welfare Association) dated
April 26, 2000 to protect the seniority and comsequent promotion of
persons who had judgments in their favour from the Central
Administrative Tribunal duly confirmed by this Court which have thus
attained finally. -

contd/- page 2



ﬁ R - ) . .‘ . '— K
?ﬁﬁﬂntﬁmﬂwmunal‘ @ ; \;\(\7
25 WA 208 A

f@zmﬁa

i , Guwakati Bench. - ::.i mpase 2.

o "‘he.r seniority and promotxon, therefore, can not be disturbed in

\ . o

1180y mannéf’ Wh&tsoevex The fesponaents wno have feviged the seniority

'-»«..r ......._.,... e

£="ist bn 22‘“’ 26“‘ and 28" March, 2001 respectweiy and pmportmg to give

e et s

ﬁect thereto ismued the letter dated March 30, 2001, must recognize the

o ~ﬁnaﬂy of the ;ndgments in favour of the applicants and restore them to

1&

e thelr " original semoney

**"To appreclabe the controversy it is necessary to refer to the

5 sbackground in which this question hag arisen -

A S e

AN

i _’Ih3 ;ggpii_c!ants'_ are_/ were members of the Telegraph Engineering
e Semce Class I Before coming in to force of the Te!egraph Engmeennn ‘

;Semce Class pis Recruitment Rulesi 1966, ﬁ'amed mn exercige of powena

weconferred by the prov:emn to Article 309 of the Constitution of India, the

e g o -

s promqﬁon from the post of efstwhile Engmeermg Snpei’wsor (Teleeom) .

i W(Re-desngnated as Iumor Engm_eers) to the post of Assistant Engineer was .

o v i e A
PR S

7 ~made in accordance with the instructions contained in paragraph 206 of .

e

,s,' Post and Telegraph Manual Vol W These mstructxons were executive -

D o S

,mstructxons w!nch govemed the field. in the. absence -of statutory rules.

RPN

3

Eoges 1 17 accordance Wlﬂl the aforesmd executwe mstmctzons contmned in the ‘

R R T e

5 Maiival; p P’°m°,“°‘.' to-Class’ II-was niade according fo. the principle of -

'ﬁrh-»(s.(»»‘/'-‘n
s 17111151
- i

T o

- _ﬁtness Those who passed the quahfymg exannlne;ien' .

..

R her~ranked semor as a group to ﬂlose who passed the. exammatlon on -

-k e

¥ e

[ R bwy ..,_a-,

J"‘sub quent occasxons ie. oﬁima!s who passed the exammatxon held m .

: the‘:.”year 1956 ranked ,en-block semor to those who passed m 1957.

“‘s%'l‘heu“'semonty inter-se, “howéver, was ;‘detegmnt‘xedg‘a’ccsﬁﬁﬁ@*"to* their -

I TR RIS X . NSRRI TR T
bt !"tv.. ﬂ!r ﬁ!‘:‘ mdre of E!l_g! rgng ‘Stinarvigar . However. with fhe

-'m_...,....-—.._......u.. T
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© coming in to force of the Recrmtment Rules, 1966 w.ef June 15, 1966

> _the fethod of detex'mmmg semonty was chnnged it was provided mat me
, Jgneermg Supvmgers must complete § years of service to be eligible
= for appemmg at the departmental qualifying et{ammanon The same

N ¢

reqmrement existed earher a2 well as, but nnder psragraph (v) of
' ;:*_,;Appgx_mm 1 of Recruitment Rules, the eligibility of candidates  for

... consideration of the Departmental Promation Committee was to be

o

s

< ;mjggm'ediin accordance with the instructions as may be issued by the
.. Government from time to ;ime. Accordingly, the Government of India,
.»_ D;:gﬂtment of Communicationg ismed instmctioné dated June 28, 1966
.;_%.?;:.'préhbﬁﬁiné the procedure for the preparatién of eligibility list of .ﬂle

_officers for' being placed before the Depmtmental Promotion Commlttee

A
u—..‘.' e
sen

-

- 'Ihe(mstmctmns. required the p‘repamtion of a separate list for each year of
%;A-récrpitmeﬁt.‘ Pma;:-aph (V) of trh'e instmctions.prov.ided that all /oﬁiéers of
| pm'ticnlar year of r*ecmltment/ appomtment, who had quahﬁed in the
:: fxan_nnanon, would rank enblock senior to those officials of the same year
nf:rccnntment/appomtment, who qualified in subsequent examination
..,.Jt would thus appear that in the matter of promotion the emphasns shifted
-_w i‘rom the year: of passing the examination to the year of recruitment/

— e ey .

@ .@99§Mént'of the candidate concerned.

““In the year 1981 one Shn Parmanmxda Lal (1966 batch) and
-'»e «Shn an Mohan (1965° batch), both of whom quahﬁed in qua]dirmg
-_--..z.v-texnmmanon held” m 1974 filed two wnt petmons complammg of their

s placement m the eligibility lxst below the last man who passed the

[V A

e ;quahfymg exammatnon in’ 1975, The department ‘cotended that the

o

P ,ellglblhty hst had been ammged the bas:s of semonty based on the year of

K vnrare o

T Sontd/- ¢ page 4
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recruitment and ignoring the year of passing the qualifyi;g departmental
examination, ns required by the Recruitment Promotion Ruies of 1966
The Lucknow Bench of Allahabad High Court considered the submissions

urged before it in the light of the Recruitment Ruleg of 1966 as also the

- Rules of 1981 and paragraph 206 of the P & T Manual and concluded that

those who qualified in the departmental examination earlier were entitled

to be nromated prior to those wha qualified later_ irre

spective of the year
of their initial recruitment. It was held that paragraph 206 of the Manual
was not in conflict either the Rules of 1966 or 1981, but was supplemental
to those Rules. ReliefWas accordingly grantedAto the writ petitioners based

on the interpretation of the Rules and paragraph 206 of the P & T Manual,

Peﬁtiqns for Special Leave to Appeal were preferred by the Union
of India challengin_é the aforesaid decision of the Allahabad High Court
which were numbered ag Special Leave Petition Nos. 3384/ 3386 of 1986,
By order of April 8,:;1986 this court dismissed the special l‘eave petitions
observing as faiibws:- |

“Special leave Petition is dismissed on merits, In the facts and
circumstances of the present case, we are not inclined to interfere with the

- /
Judgment of the High Court except to a limited extent”

It is the case of the appficams that following the judgment of the

Allahabad High Court several petitions were allowed by the Principal

~Bench, Central Administrative Tribunal seeking identical. relief

The Principal bench by a detailed order of June 7, 1991 allowed

the applications and issued directions for re-fixation of seniofity, keeping

. nview of the relevant recruitment rules and paragraph 206 on the manual,

contd/- page 5
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: The order of tha Pnncxpa.l Bench of the Central Administrative Tribunal
- cmted ‘.Juge, 7 1991 v chniienge.d before this court both ‘hy ﬁle. ‘Union

of Indla mld Iumor Teiecommumcanon Officers  Asrociation (Indla)

représenhng the of some of the sggﬁeved officers. The Special Leave

Petntmn Nos. 19716/ 19722 of 1991 were dismissed on Jmmary 6, 1992.

w; ‘While dismissing the special leave petitions this court observed:-

«v “These special peﬁtions are d.irected' against the Jjudgment

L T

20 the Central - Administrative ‘Tribunsl, Principal Bench, Delhi, dated

2 June 7, I‘lei"Thev Principal Bench has followed the judgment of the

‘- Febtuary 20, 1985. S.LP.(C) Nos. 3384-86 of 1986 against the judgment
#--of-the Allsh bad High Court have already havé been dismissed by this

el goxﬁonApnll?Sﬁ ,We see gp'_grpurids to interfere. Special Leave

< petitions are dismisged”

B T

/

~ . cowt in’ 1993 Supp(4) SCC 693 (Junior Telelcom Officers Forum and
;;;;;,?'.others-Vs- Union of Indxa and others) Thxs Court thle dismisging the
:E _:;,W"t p_etmon before it observed -

“Though leamed cmmsel far the - pames have referred to some

e L.

a5 ’udgn_zent on the questions of res-gudtcata, constructwere-_;udxcata and

| **, ‘the " bmdmg nature of a precedent, we do no thmk 1t is necessary to refer

Ll to any of those Judgment as m the facts and. cxrcumstances of this case and

-j'ﬁjoq;;wha; we ‘have nottced above we are sansﬁed that the issues which

2 the “petitioners now ‘wish 4’to. raise had I'bv'eén agitated directly “and

~substantlailynotonlyby JTOA, which was espousing their cause in-

i thé earl:er,lmgatxon nght up to thns court, but also by the Union “of {ndta.

£ ‘Allshabad High court in Writ Petition Nos. 3384-86 of 1986 decided on -

- Subsequently, the same questions were again agitated before this



e

¢ Yy

el ~<'I‘he~order made by this court in SLP (C) Nos. 3384-86 of 1986

R T T TP S

st Sk e
B O .

ering w:th the gudgment of the Almlmbad I:ugh (.ouft fo a imnted

ENLLETT

R ektemt :s an order made on the merit of the case as is qmt:a apparant from

QA T A S

T ‘the ‘expressxons used in that order and is a bmdmg precedent_ The issues

-

5 -WWETE: agam raised and agitated by the Union of India as well asJTOA in

PO SIS

Q“SQ(C) Nos. 19716-22_ of 1991 against the judgment of Pn’ncipal Bench of
s .CAT dafed Tlme 7, 1991 unsuccessfully. These Judgmen ave seftled the
E:-{fpgg'ovemy and have become final and binding in respect of the qti"efstions

2 debated therein and the issues settled thereby and as it was observe;i by a

o Canstmman Bench of this Court in Makhanlal Waza-Vs - State of 7 & K,

27:the Union_of India and its officers are bound to follow the same even if
= thiemembers of the Forum or a majority of the Engineers were not

—ea oML

o -fi;;dgiricfnmny parties in the caze before the Allahabad High Court. Since the

= 1gEtes tiow raised have been agitated twice over, 1t is not perm:ssnble for

u...x.. [ A

P ~-.the _petmoners to once agam reagnate the matter by coming now uader the

fa Clogk of a Forum The preliminary objectton, therefore, must succeed and

b i s

wg:;:%:s;"ypheld.Tlr.e writ petition is accordmgly ‘held not maintainable and

" —dismissed” .

e The: applicants contend that following the _judggn’eht of the

wAnahabadegh Court and the Supreme Court, the Benches of the Central

i “A&imm'su'ahve Tribunal decxded a lgnge number of cages. - I some of the

151‘

s cases-.-appeals were preferred by the Umon of India before this court which

rne A e e o

wefe 1é Jected by thts couz't. The apphcants have referred to the Judgment

‘—-w.««n w&_u

- - ?

o s e Ae e

T'M:*Semce Assoclanon (Indna) and another Vs Umon of Indxa and another), '

E e o,

wherem m substance the wew of the Allahabad ngh Com'twas approved

5»4,»..._-..._ -ﬂu—.

. '-i:i*—*‘contd/- page g



by thm court by dlsmmaf of the special feave peutlons .The Tnbunal in
tnat case had heid that the dectsmn of the Aiianabad Bench m the case of

"r Pammanada Lal and Brij Mohan and - the _mdgments of the Tnbunal
‘“ zoiiowm_g the ‘said decision iay

e -prec“deets

down good_law and congtifute gooa
ta he fg!imm:d in

similar case. The Tribugal oncordm&.’,
»...';Aj,@jémd: the contentmns

'of the appellants to the contrary smd further held
thathavmg urged before the Supreme court thetr various contenhons

and‘
thexr SLPs having been dxsmnsed, they could not agitate the matter
- tbeﬁ)re the Tribunal. This court observed -

“So far as the firat point isg concemed it appears that the

mterventxomsts ﬁled parallel proceedmgs through Junior Telecom
Oﬁicers .Foruni - Vs.
. - v

-Union of India and this court (J.S. Verma and Anand,
J J)m an’ e]aborats mdgment took the same view

as that of the Allahbad ~ /
o High Court nottced by the Pnnclpal Bench of the Tﬂbnmal

in the
ai‘are‘é‘md case’ of Paramanade Lal and Brij Mohen which has become

e ﬁnal and has been upheld by this court on merit. It is thus not necessaxy

o to dwell ‘on the first question decided by the Prmcxpal Bench any further.”

- 1t ‘would thus appear that thig ‘court | upheld the view of the
Allahabad ngh Court in the case of Paramanada Lal .and an Mohan.
'Hns wew ‘was upheld by this court d:smnssmg the spe

\

cial leave petltions '
agamst the smd Judgment The same v1ew was reiterated by this court in

. 1993 Supp(4) SCC 693 (Jumor Telecom Oﬁicens Forum
, .

-Vs Umon
and others and- 1994 Supp (2) sceC 222 (Te!ecommumcanon Engmeermg

Servtce Assoclataon(lndla) and another Vs . Umon of Indna, and another

€ " contd/- page 8
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- - It appears that thé Madras Telephone S.C. & §.T Social Welfare

" Asgociation had filed a writ pefition before the Madras High Court with
—— ' .

prayer that the eligibility list must be prepared by determining the -

. Seniority on the basig of confirmation as Junior Engineer. That list should

&rn; the basis for promotion to Clage 1 Service. The writ petition stood
transferred to the Central Administrative Tribunal and the Tribunal by- its
judgment dated Decembers 31, 1986 held that the vear of recruitment
the purpore of gemionity ir extraneous and' irelevant and accordingly
directed that the eligibility ligt be arranged according to the year of passing
the qualifying examination. Ag amon:gst those who passed the examination
in the same vear, the list should be according to their ment a5 seen from
the masz obtained i the examination. The judgment of the Tribunal wags
challenged before this Coqrt in Civil Appeal No; 4339 0of 1995 and the
Jjudgment of this Court js reported in (1997) 10 SCC 226 (Union of
India Vg Madras Telephone S.C.& 8.T. Social Welfare Assocnahon and
another), 'I'ins court held:-

- “From the ;fo'resaid clause read with instructions, it is cleﬁ' ﬂiat
the eligibility lists have to be prepared according to the year of
recruitment/ appointment. The responde;it‘s case, before the Tribunal,
however, was that the said lists should be prepared not with reference to
the y;ar of recruitmeﬁt/ appointment\but with reference to the year of
confirmation. The Tribunal neither accepted their statement nor did it
uphold the department’s case, but directed that these lists should bo
prepared on the basis of the year of the passing of t.he departmental
qualifying examination and | nof the basis of the‘year of recruitment/
appointmént - In our opinion what the Tribunal has done really amounts
to rewriting the rule which should not have been done by it. The appeal is

contd/- page 9
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—
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Y it

uwahtm Bench _ ;pm 9.-

aie apcordn\gly allowed. The order of the Tnbunal 18 set aside. For the same

reaﬁons me omer dismissing the review fi filed by the Union of India, by the

* \

. -In Civil Appeal No. 4339 of 1995, the notice of this court was not

-~ drawnto the earlier judgments of this court, wherein the Allahabad High

et Court view had been approved, namely, the arder of this court dismissing ..

N
- LW

<% the special leave petition in Paramanada Lal and Brij Mohan case, and the

2 3udgnents repoﬁed in" 1993 Supp (4) SCC 693 (Jnmor Telecom Officers

v

-~ Forum and others Vs Union of India and Others) and 1994 Supp (2) 222

S (Telecommumcatxon Engneenne Service Association (Indm) and another

REFTIg

e Vs-._'v;U‘monAof Indm and another. The judgment of this court does not notice

“% thie judgments aforesaid. - | -

<2 'In view of the -earlier judgments of this court and the later

2+ judgment in Civil Appeal No. 4339 of 1995 which apparently took

contmrv view, the Union of India found difficulty in 1mplementmg the

F order of this court and, therefore it ﬁled an applicanon for clarification

= v.--whnch came 'to- be disposed of by this court along w:th other. apphcatlons,

petmons and\ cxvxl appeals by a common judgment reporked in

(2000) 9 5CC 71 (Union of India Vs. Madras Telephone sc& S.T.

= Shorn of unnecessary: details this court-took the view that the -

‘ ' S N
¢ au-judgment of this court in Civil Appeal No. 4339 of 1995 reported in

(19§7)16- sce 226 'léiddbﬁlhé correct law'.-ill"-di& not épprd;.ré the view

y '-'*'of the A‘llahabad‘ngh Court obsemng that once the statutory recruitment

¥ contd/- ")age 10
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= -rules came in to force and the procedure was prescribed under the said

% 'Rules for preparation of e_iigii)iiiiy lsst .of ofﬁceré. for promotion to the

;f4~3fijslg"i‘x_leexing Service, Class II, by Notification dmd June 28, 1966. itis

ttm! pmcedm‘e whnch has to be adopted and the earher Admxmstratwe

o el o

-

if rmslmctmn contamed in paragraph 206 of the P& T Manual cannot be

m N dRas e

 E éﬁhered to. It observed that the contrary conclusxon of the Allahahad Hngh ‘

D Com't was undoubtedly incorrect However, it made a pertinent

m.'.-_ .«—v—on -

o mbs_ervatmn with which are concerned in the instant apphcatwn ‘While

’Mmu

upholqu the correctness of the iaw declaned in 1997 (10) SCC 226, it

.w = was ciaru‘ied as follows -

L “We, however, make it clear that the persons who have a!ready got

G am T e e

i thir favoir will fiot suffer and their promotion alreddy made will not

fo b affectedby this' judgment of ours” e

»»»»»

By the same. judgment this court  also dxsposed of the appeal

a::,preférred j'by__-Pmmnaxmda. Lal which was directed agamst the. order of
4:;:Central Administrative Tribunal dated April 11, 1997. Paramanda Lal had

agp_machedthe Tribunal challenging the. order .of ’:reversi‘on bec.ause of

: ﬁdgﬁxe&f of differenit Tribunal and of this -'éourt; Thié:' —cdim'bbserved that

i

'though the correctness of the view in (199?)10 SCC 226.. had ‘been

R

 the benefit like Paramanda Lal and Br:j Mohan by virtue of thﬁ judgment

3
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}.» , a’nd Bire-ctidns given either by the Tribunal or by this court. It accordingly

quashmg the order of reversion and aiso cim’med :im! the semomy of

[N -

Pnramanada Lal in the cadre of Assistant Engineer, ﬁxed on the basis of

~..-..,..

= ‘A‘gl;gjﬁig*ebtions' of Allahabad High Court, after dismissal of the leave
-~ - petition against the same by this court, ianot liable to be altered by virtue
. of g different interpretation. being given for fixation of semiority by

| ~ . different Benches of the Cenfral Admit.ﬁsuaﬁve Tribunal, The applicants

At B

clmm that their cases @e also eumlar and in fact identical to that of
.z Parmanand Lal and Bm Mohon In their cases as well, ﬂxe High court of
-;i —CAT have. rendered judgments in their favor pursuanc;: to which they have |
,"’ already promotari on the basis of their senio‘riiy determined i;l accordance
& thh the principles of laid down by the Alishabad High Court Thus, they

- are covered by the observatxon ea_rlxer quotad in thir order wherein if has

i< ,wclan_ﬁed that -persons who have already got their benefits like

*
I

< Paramend Lal and Brif Mohen by virtue of the judgment in their favor

- wall not suﬁ'er, and thelr promotion already made will not be aﬁ'ected

Lo -

~

z by that judgment

= - On behalf of the Union of India three main 6bjections have been

Ve

o raised.. In the first instance it is submitte‘d that this court should not

iy enterfam an apphcahon for clanﬁcanon three and a half years aﬁer

T s - e

: .;” »_{ - Judg;nent of this _court dated April 26, 2000. Secondly, it is contended that
. !lti:?e'a'pplicants are ‘sesking clarification from this court to the effect that

though a ;ian ‘of the seniority list should be prepared in accordance with
gragraph 206 pf the P & T Manua,! the rest of it be prepared in

- e

i -acbordance- : thh the 1996 ‘Rnles. Since - the {arger ‘bench -held vthat

"w~'~ EE

h- stat_utmv Rules _f 1996 will sunersede the administrative instructions

%, contd/- page 12



age 12.-
contained in the Manual, there iz no need to undertake this exercise as it
would result in unnecessary compiichﬁons. Lastly, an objection has aiso

been raised on fhe ground that in the casé of Shri Pramanand La) this court

had protected his seniority as well as promotion but in the instant case

only the promotion has been protected and not the geniority.

So far as the last submission is concemed, we consider the

submission to be hyper technical and do not deserve serious consideration.

If the promotions have been protected, it i only on the basis of seniority

determined by the concerned authority in accordance with the principles '

laid down in earlier judgments.

- S0 far ar the question of delay is cdncemed, the applicants

have explained that after the judgment of this court, they have not been

- sitting idle. They have referred to have various proceedings taken by them

before this court, before the Central Administrétive Tribunal, New Del“hi,v

and thereafler before the High-Court In fact, while disposing of their writ

. . petition, the Delhi High court in its order of December 16, 2002 observed

that since the issue involved interpretation of the judgment of this court in

" {2000) 9 SCC 71 (Supra) the petitioners were free to approach this court

seeking clariﬁcation.. The applicants, thereafter, filed a Special Leave
Petition No. 9189 of 20'03 which was withdrawn by the petitioners with
liberty to seek clarification of the judgment and order’ of this court,
We are, therefore, satisfied that this application can not be rejected on the
gronnd of delay.

. ’ ’ contd/- page 13
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"F . *he quost*on .,han arises as to w‘;at..er the app.icmts can clmm he

%47 We re. sahsﬁed that thoge whoae cases stand on the foonn,q as that of

. o-uu.‘- b ity

—,; e

A m@md Lal cannot now be adversely affected by re-determination of

v < their senmnty to their dnsadvantage relying on fater Jud,gxnent of this court

nn-....-an..,,-,-.

T-C. .A: No, 4339 ofl995 reported in (1997) 10 SCC 226 (Slmm) ag affirmed

:_Z by thls court in its Judgment reported in (2000) 9 8CC 71(Supra).

...Wé, therefores direct that such of applwmt whose semority had .

e

- ‘been determined by the competent authorxty and who had been given

o

beneﬁt of sementy and promotion of pmmxam to the orders pagged by

I Courts or Tnbuna]a following the prmctpl,es lmd down by the Allaibad

et s o

.Z., wgh Couﬂ and approved by thzs court, whwh orders have since attained

~ .

ﬁnahty, cannot be reverted thh retrospectwe effect. The determmanon of

Tk o g

T " > their. semon!y and the consequent promotlon having attmned ﬁnahty the

RN prmcxples laxd down in later Jjudgment will not adversely aﬁéct their cases.

N v e ag

. ,’I‘hns court has clarify clanﬁed the posmon in its aforesaid

-~,-.¢..4 S AP

whxch ‘had attamed finality is ¥ not liable to be altered by virtue of a

T clni-page 14
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= “'reported in (199?) 10 SCC 226 Since the right of such applicants were

| u%e;\:ém %uaa\\

Central Mmm | .
ZSMARZ.UU.S 1 N
Euwahatzaenchf ] , .

- =the _;udgment of the Ailahabad Hzgh (“ourt can mot be altered. Hamng '

- :egem to the above obseﬂfanon and cigrification we have no doubt that
& o / .
e mch of the apphcants whose claim to seniority and- consequent promotion

peow

on’ the basis of the principies iaid down in the miahahad ngh Lom‘t g

‘;-»‘mv-;indgment in Pramanand Lal’s case have been “upheld or recogmzed by

iy Court or Tribunal by judgment and order which ha\re attained ﬁnahty will

1 et be adversely effected by the h'agv view now mtc 0 the judgment

.. determined in a duly constltuted proceeding, which determination has
-+ gitained ﬁnahty a sn‘asequent ,udgment of a court of Tribunal takﬂg a
;:,,_confmn vmw w:ll not advemely effect the apphcants n whose cases in
- ordera have attmn-'-d finality. We order accordingly. Before paﬁmg ‘with
o 't}ns judgmant wo may observed that we have not laid down any pmclple

o

s or law hnvmg umvereal apphoahon We have only clarified and gaven

e ﬁ‘eet to an earlxer mdgment of this com’t rendet ed in an extraordmmy

‘.”-:,,_;smmtlon. :

--- ————
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overnment of India
Ministry of Communications & Information Technology
Department of Telecommunications

421, Sanchar Bhavan,

(. - 20-Ashoka Road,
')76 R New Delhi-110 001,
I "™ Dated the Jo K/ﬁrch, 2007.

D
| a“\\"\ . —
\/1./ The Chairman & Managing Director, BSNL, New Delhi.
2. ‘The Chairman & Managing Director, MTNL, New Delhi.

g&b'yecn . Order dated 28/09/2006 of ‘Hon'bie, Supreme Court of India in LA. No. 16 in
C.A. No. 4339 of 1995 - implementation regarding.

Sit,

] am directed to say that this office has received a large number of
representations from many officers requesting for extending the benefits of Hon'ble
Supreme Court of India’s order dated 28/09/2006 in 1.A. No. 16 in C.A. No. 4339 of
1995. In this connection, it is intimated that as per legal advice received by

" Government, the benefit of the aforesaid judgment wWould be admissible to the
applicants who were party before the Hon’ble Supreme Court. i

——
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The above position may be suitably brought to the ~otice of all concerned.

& .
¥ Yours faithfully,
| Q ‘
P Q SN ~
i \Q/‘ :
Y / ! - M. David |
e \% 7 ) Under Secretary to the Govt. of India
S, )5

Tele No. 23036282/ Fax No. 23716099
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Government of India ' o
Ministry of Communications & Information Technology ———_—"_—-—%‘X‘m

o

Dcpartment of Telecommunications
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Sl Al ST EVE il |
421, Sanchar Bhavan,

20-Ashoka Road,
25 MR <us | New Delhi-110 001.
S Dated the 19 May, 20C8.
W ‘QBuwahetiBench | :
< me R Office Order

v

. Orcicr‘datcd'25/03/2008 of Honble Supreme Court of ‘India in C.P.
10.248/2007 in 1.A. No. 16 in C.A. No. 4339 of 1995 - implementation

regarding.’

sompliance of Hon’ble Suprcmc Court order dated 25/03/2008 in L.A. No. 16 1
0. 4339 of 1995, the seniority of the following 45 'I‘Ewcrs who -~ <"
“oners in the C.P. No. 2482007 is revised as under :-

Below Shri Haridoss S.

Name . .| Staff | Dateof ‘Revised ~ Remarks ‘
(S / Shri / Smt] No. Birth - | Sen. No. as . ‘ 4
S b "~ per the .
order dated
j - : - 25/3/2008 L
'/ Janaky Jagadish' | 12760 | 23/09/48 5138.1 Above Shri M.R. Belani
s o : ‘ (Sen.No.5139)

‘ T . : {Sen. No.5138)
2 | Anthony B. - 15787 | 05/02/48, 5138.2 - | Above Shri M.R. Belani
o ooy R " (Sen.No.5139)

: S oo : Below Sen. No.5138.1
/3 |GR Kulkarni. = 15903 | 18/10/50 | ~5138.3 " Above Shri M.R. Belani
' Ce : S ' : {Sen.No.5139)

Below Sen. No.5138.2

/I 4 [ Suresh Kumar | 15983} 12/10/54 | 5138.4 | Above Shri M.R. Belani
Kulshreshtha . I ' (Sen.No.5139}

I E : , o , Below Sen. No.5138.3

} |75 | Dalvir Aggarwal 16354 | 01/01/55 5138.5 Above Shri M.R. Belani

(Sen.No.5139)
Below Sen. No.5138.4

=~ TSR Sakhare | 16423 | 08/08/56 | 5138.6 | Above Shri M.k Belani

S} L R : ‘ (Sen.No.5139)

P | | o - | Below Sen. No.5138.5
7 |RL.Kaul ~ ~ |33680} - 5138.7 | Above Shri M.R. Belani |~ 7

(Sen.No0.5139)

.| Below Sen. No.5138.6
i 8 | Parsai Prakash | 16523 06/12/51 5138.8 Above Shri M.R. Belani
L ' Chandra o (Sen.No.5139)

Below Scn. No.5138.7
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/ |
A Ssh. Name Staff Dateof | Revised
" | No.| [S/ Shri/ Smt] | No. Birth ' | Sen. No. as
- ' perthe | T "Pumse
order dated
' 25/3/2008 :
9 : | Ranbir Singh 16526 | 10/12/56 5138.9 | Above Shri M.R. Belany
N : f © (Sen.No.5139) g
' . : ' ’ : Below Sen. No.5138.8%
10 [ Harcharan Singh | 16588 | 08/10/45 5138.10 Above Shri M.R. Belani?
Lahri 1. 1 (Sen.No0.5139)
‘ . Below Sen. No.5138.9
11 | Chuni Singh 16590 | 11/12/48 5138.11 | Above Shri M.R. Belani
' ' {Sen.No.5139)
Below Sen.No.5138.10
12 | R.N. Kuchai 16701 | 20/04/49 5138.12 Above Shri M.R. Belani
; ' (Sen.No.5139)
' : Below Sen.No.5138.11
13 | M. Nagarajappa 16735 | 08/11/35 5138.13 Above Shri M.R. Belani
- ' : S (Sen.No.5139)
: . ' Below Sen.No.5138.12
14 | Azad Singh | 16740 | 28/0:/50 5138.14 Above Shri M.R. Belani
Chaudhary SN S . (Sen.No.5139)
: o Below Sen.No.5138.13
15 | S.N. Raina 16744 | 20/03/50 5138.15 | Above Shri M.R. Belani
| o : (Sen.No.5139)
, ' : Below Sen.No0.5138.14
16 | B.P. Sinha "’ 16811 | 06/10/49 5138.16 Above Shri M.R. Belani
B : ' (Sen.No.5139)
: , ‘ Below Sen.No.5138.15
17 | Anup Kumar | 17228 | 16/05/58 5138.17 Above Shri M.R. Belani
Kharb - ‘ (Sen.No.5139)
. : Below Sen.No.5138.16
18 | Pradip Kumar 16821 | 09/09/51. 5138.18 Above Shri M.R. Belani
o o " - {Sen.No.5139)
' | Below Sen.No.5138.17
19 | Rabendra Singh 16824 | 05/01/53 | - 5138.19 Above Shri M.R. Belani
B , : : (Sen.No.5139)
: ‘ . . Below Sen.No.5138.18
20 | G. Bhimappa 16851 | 08/04/55 5138.20 | Above Shri M.R. Belani
o : ' " (Sen.No.5139)
: - Below Sen:No.5138.19
21 | Kamal Kishore | 16852 | 30/1Q/51 |} 5138.21 Above Shri M.R. Belani
Rawat ’ - (Sen.No.5139)
B : ' * Below Sen.No0.5138.20
22 |L.D. Koul 17285 | 19/07/49 5138.22 Above Shri M.R. Belani
' : ' ' = (Sen.No.5139)
Below Sen.No0.5138.21
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Staff Date of _ Revised
No. Birth -~ | Sen. No. as
per the
order dated |

ST = : : 25/3/2008 i . :

i Shamsudin ' | 17305 | 09/04/48 5138.23 : || Above Shri M.R. Beiani
L o : PR (Sen.No.5139} . .
Z ' 4 .| Below Sen.No.5138.22

. Singh . = 17477 | 01/03/53 | 5138.24 | Above Shri M.R. Belani
Vot . : " {Sen.No.5139)

? - » S B : Belpw Scn.No.5138.23
\&, dhari Lal 17503 | 18/02/55 5138.25. | Above Shri M.R. Belani
S P B " {Sen.No0.5139)

oo : | Below Sen.No.5138.24

! Gade 17670 | 22/06/57 5138.26 . | Above Shri M.R. Belani |-

C | (Sen.No.5139)

‘ - Below Sen.No.5138.25
adan Singh 30219 | 02/05/52 5575.1 Above Shri B.C. Biradar
oo ‘ ' (Sen.No.5576)

Below Shri M.S. Kanthi |
! i (Sen.No.5575)
A.D. Babladi. 30797 | 22/07/58 5575.2 | Above Shri B.C. Biradar
A L ! : (Sen.No.5576)
S Below Sen.No.5575.1 -
| Virender Prakash { 30815 | 31/10/59 5575.3 Above Shri B.C. Biradar
IR o - ‘ (Sen.No.5576)
\ . ' : ' Below Sen.No.5575.2
L.M. Bastikar . /| 30817 j 10/05/39 5575.4 Above Shri B.C. Biradar
e S ‘ (Sen.No.5576)
L A IR . . - |* Below Sen.N0.5575.3
-~ 31 | ,C.A. - Waremani 30879 24/02/58 | 5575.5 i+ | Abovc Shri B.C. Biradar
-' S X L L " (Sen.No.5576)
L » - ' Below Sen.No.5575.4
32 | V.K. Mahuli 30908 | 15/04/60 5575.6 . - | Above Shri B.C. Biradar
- SR B o L (Sen.No.5576)
: oo ‘ - o Below Sen.No0.5575.5
i | 33 |'Rajendra Prasad | 30989 '01/07/58 5575.7 Above Shri B.C. Biradar
’ : ' : : ' : (Sen.No.5576)
P . Below Sen.No.5575.6
34 | Rakesh . Kumar | 19142 | 12/04/61 5575.8 | Above Shri B.C. Biradar
Tanwar - . ’ o - (Sen.No.5576)
: L , Below Sen.No.5575.7
35 | Ravinder Singh | 31055 | 27/01/61 5575.9 Above Shri B.C, Biradar
Panwar - | - {Sen.No.5576)
: : : . ~ Below:Sen.No.5575.8
36 | Krishnamurthy | 31067 .20/08/54 5575.10 Above Shri B.C. Biradar
Adiga B : ' (Sen.No.5576)
o : - | Below Sen.No.5575.9
37 | Brijesh Tyagi 31068 | 01/08/58 | 5575.11 - | Above Shri B.C. Biradar

(Sen.No.5576)

Below Sen.No.5575.10
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Ju “Name - Staff Datc of ' Revised
1 No. | [S./ Shri / Smt.} No. Birth Sen. No. as | .
. _ ‘per the '
order dated
. ' : 1 25/3/2008
38 | Mohindra Pal - 32237 | 6890.1

Below Shn L. S T

' P : . Srivastav (Scn.N.o.689

39 | Ajay Sharma | 32331 | 01/05/61 6890.2 . Above Shri AV, iy
B O KT Kulkarni (Sen.No.6891):k

; : o o ' ‘ " Below Sen.No.6890.1
40 | Chandra Bhuvan { 32345 124/05/52 6890.3 " Above-Shri A.V. A
Singh Bisht - + . |=. . . S . | Kulkarni (Sen.No.6891)
u ' c ; Below Sen.No.6890.2
; 41 | Tribhuwan Singh | 32434 15/06/53 6890.49 . Above Shri AV.
, : : _ Kulkarni {Sen.No.6891
‘ , ' Below Sen.No.6890.3
b 42 | Amarjeet Kaur | 32450 | 13/04/62 6890.5 Above Shri A.V.
. : Bedi o Kulkarni (Sen.No.6891) .
' Below Sen.No.6890.4
: 43 | Suresh  Chand | 32457 28/12/59 6890.6 Above Shri AV, E
| Bhardwaj ' ‘ ) Kulkarni (Sen.No.6891)" A
‘ ' i Below Sen.No.6890.5
N 44 | Anil Gupta =~ ° | 32531 . 6890.7 Above Shri AV,
?l , o S | Kulkarni (Sen.No.6891) \
' - ‘ Below Sen.No.6890.6 S
" . 45 | Satya Pal Singh - | 32641 |- 25/06/51 6890.8 Above Shri A.V.
| ‘ B _ ‘ | Kulkarni-{Sen.No.6891
o ~ N | ' Below Sen.No. 6890 7

2. Office Ordcr No. 15 28/2003 S’I‘G II dated 20/01/2007 & 09/03/2007 may be |
treated as cancellcd Q

\ S : :
[B.M. Davxd]
- Under Secrctary to the Govt. of India

Tclc No. 23036282/Fax No. 23716099

To, ' oL
1. The CMD, BSNL, New Delhi. -
» 2. ' " The CMD, MTNL, New Delhi.

Copy to :-

Executive Dfrcctor MTNL New Ijelh'i/Mumbai -
ADG (Pers.ll),-BSNL CO, Statesman House, New Delhi.

Shri Azad Singh Chaudhary, President, Promotce Telecom Engmccrs Forum
114, H- 17 Sector- 7, Rohini, New Dr'lhx 110 085.

W

| SYrerjdra Patel ] *
Scction Offiter (STG.I)
Tele No. 23036100/23355758




No. 15-6/2C07-STG.1I (i)

Government of India A

Ministry of Communications & Information Technology

Department,of Telecommunications

S W‘T"@ﬁm R aT :

SR stysatve Triouna! 421, Sanchar Bhavan,
Central Admin

: . 20-Ashoka Road,

) 5 w1003
AR AL

Dated the 215t May, 2008.
G ugahati‘ Bench

[ —— st

fice Order

Subject : Order dated 25/03/2008 of Hon’ble Supreme Court of India in C.P.

No.248/2007 in in C.A. No.

implementation regarding.

I.LA. No. 16

-—

4339 of 1995 -

The Hon’ble Supreme Court in its order dated 25/03/2008 in C.P. No.
248/2007 in L.A. No.16 in CA No. 4339 of 1995 has clarified that “it was
specifically held by this court in its order dated 28/09/2006 that such of
the employees whose claims for seniority on the basis of the qualifying
vear had become ‘final because of the orders of the courts, should not be
disturbed on accounts of its subsequent judgment dated 26/04/2000".
Accordingly, the seniority of the following 9 TES Group B’ officcrs who are
. petitioners'in CWP No. 13/2007 filed by Shri Sohan Lal Sayal & Others in the
“Hon’ble High Court of H.P. at Shimla and who had obtained the orders in their
favour on 2570371992 in 1311/HP/91 from Hon’ble CAT, Chandigarh Bench
for fixation of their seniority-on the basis of ‘qualifying year on the principles
laid down by Allahabad High Court in P.N. Lal case is revised as under :-

New Delhi-110 001.

Revised

v AN .,

Coech
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Sl Name Staff | Date of , Remarks
No. | - [S/Shri] No. Birth Sen. No. as
: per the
order dated
- 25/3/2008
1 | Ram Prakash | 16586 | 20/12/52 | . 5138.9.1 Above Sen. N0.5138.10
Gupta ' ' - Below Sen. N0.5138.9
_ 2 |Vishwa Nath 168Q6 01/12/49| 5138.15.1 1 Above Scn. No.5138.16
" |'Sharma B Below Sen. No.5138.15
3 | Chint Ram | 16842 | 15/06/58 | 5138.19.1 | Above Sen. No.5138.20
Sharma ' g Below Scn. No.5138.19
4 | Sohan Lal|.17119 | 15/09/49 '5'138.21.1 Above Sen. N0.5138.22
Sayal s ' Below Sen. No0.5138.21
S |Jitender 30661 | 12/04/53 5575.1.1 Above Sen. No.5575.2
Kumar T Below Sen. No.5575.1
6 | Nirdosh Kr. | 30810 |'02/06/54 | 5575.2.1 Above Sen. No.5575.3
Modgil : ‘ Below Scn. No.5575.2
Contd...2/-
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a
; Sl . Name Staff | "Date of Revised
: No (S/Shri] | "No. ‘Birth Scn. No. as
.; ' ' o per the
order dated |
25/3/2008 o .
7 |Ved Prakash | 30838 21/12/49 5575.4.1 Above Sen. No0.5575.5
' Kaushik e Below Sen. No0.5575.4"
; 8 |Pran  Nath|30892[02/03/45| 5575.5.1 | Above Sen No.5575.¢
j Sharma -‘ - Below Sen. No.5575.5
! 9 | Bhavani Dutt | 310127[02/01/50| 5575.7.1 | Above Sen No 55758
: Sharma Below:Sen. No.5575.7
M. David]
i Under Secretary to the Govt. of India .
; Tele No. 23036282/Fax No. 23716099
; To .
i o : )
1 1. The CMD, BSNL, New Delhi.
% 2. © The CMD, MTNL, New Delhi.
|
a
N |
| s
|
|
o \ .
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Mohan Chandra Modak,
ADT (Staff), Circle Office,

Panbazar, Guwahati—781 001

’ To
The Sceretary, ‘ .
Department ochlccdmmunication, , 25 MAR 2009
‘ 1A}

Sanchar Bhawan, .

20 — Ashoka Road,

New Delhi—110 001 : ERTET =S
~ Guwahati Bench

. | Cantral Administrative Tribunal

(Through Proper Channel) ’

Sub: : MODIFICATION OF SENIORITY IN THE SENIORITY LIST OF

TES GROUP ‘B’.

Respected Sir,

I would like to bring (the following few points and facts for your kind

consideration and favorable order pleasc.
der No. 15-28/2003-STG-11 dated 2070172007 and 09/03/2007 have
{ some of TES Group ‘B’ officers. In this list some of officers who
ccts were made senior to me. - '

1. The DOT vide its Or
revised the seniority 0
are junior to me in all resp

2. I represented to DOT and requested that those officers can not ye made senior o me
because I am senior 10 them in all respects whether it is year of recruitment or passing

the qualifying examination for promotion to TES Gr. ‘B’ and 1 am & similarly placed
erson whose seniority attained finally through Hon’ble Principal Beneh CAT order

dated 28/09/1992.

the decision of $5OT that 1 got my seniority

3. It was not on and subsequently the

promotion to TES Gr. ‘B’ vide D
the order of Hon’ble Principal Bench CAT dated 28/09/1992.

placcd person, DOT did not revise my

4. Though I am similarly ‘
and denied me justice.

some of my juniors above m¢

5. Now I represent against this order. fnstead of
" No. 15-28/2003-STG-1I dated 19/05/2008 have again placed alot of ju

? me. These all officers arc¢ junior to me in all respeets. This is clear from the details given
y below. : '
7
_— Contd......Page -2
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OT Order No. 2-41/94-STG-11 dated 27/05/1994 but on .

seniority instead placed

providing me justice, DOT vide its order
nior officers above

'
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S Sen/ To From
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“Guwahati Bench Pagc -2
Name ' Staff {-Seniority Seniority Revised |
: " No. - before after 2000 Seniority No.
2000 ( on the vide order dated
(onthe | basisof year 1970512008
basis of of
passing | recruitment)
Qualifyin
g cxam)

I_| MOHAN CHANDRA MODAK 17727 14202 14674 Not Revised
2 | AD.BABLADI 30797 16407 15696 5575.2
3 | VIRENDRA PRAKASH 30815 16427 15719 §575.3
4 | L.M. BHASTIKAR 30817 16431 15724 5575.4
S | G.A. WAREMANI 30879 16501 15798 5575.5
6 | V.K.MAHULI 30908 16531 15829 5575.6
7_| RAJENDRA PRASAD 30989 16617 15910 5575.7
8 | RAVINDER SINGH PANWAR 31055 16685 15985 §575.9
9 | BRIJESH TYAGI 31068 16701 - 16001 . -5575.11
10 | MOHINDER PAL 32237 18083 16770 6890.1
11 | AJAY SHARMA 32331 18207 16898 6890.2
12 | CHANDRA BHUVAN BISHT 32345 |- 18224 16918 - 6890.3
13 | TRIBHUVAN SINGIi 32434 18335 17024 6890.4
14 | AMAREET KAUR BEDI 32450 18354 17049 6890.5
SURESH CHAND BHARDWAJ 32457 18362 17058 6390.6

ANIL GUPTA ' 32531 | 18451 17155 6890.7
SATYA PAL SINGH 32541 16583 17166 6890.9

Copy to:

From the list given above,
whose seniority has been revised
on the basis of recruitment year

justice and snatching away my fundamental rights.

In view of above I again request to kindly

above all my juniors, do justice to me and restore my

DOT has already been directed to protect the s

persons by various court
In case DOT still denies
Law..

Thanking you,

i 7
. 0
A

Dated at Guwahati, the 10/09/2008

Janpath, New Delhi- 110 001.

R s

judgments but DOT fails to be imp
me justice I will have no.alternativ

"

it-is evident that all the persons mentioned above
are junior to me in all respects i.e,
or seniority based on passing the q
and that great injustice has been done to me. DOT can not apply two set of rule
finalizing the seniority of similarly placed officers. This a sim

whether it is scniority
ualifying examination

s specially in

ple case of denying me natural

revise my scniority, pliace me

dignity.

Yours faithfully,

L
i
(M.C."Modak)

eniority of similarly placed
artinland is denying me justice,
‘e but to approach the Court of

Staff No. 17727

LR ST Ti

ADT.‘A(S‘,t‘aﬁ), Circle Office, Guwahati -

1. The Dircctor, HRD, BSNL Corpofntc Ofﬁcc, Bharat Sanchar Bhiawan,
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WAL SFOUR IKAH 110, 4™ Fioor, Bharat Sanchar Bhawan, Janpath, New Dclhi-110001

No.412-06/2008-Pers-1 ', o Dated

To

BIIARAT SANCHAR NIGAM LIMITED
A Government of bdia Enterprise] '

CORPORATE OFFICE : PERSONNEL BRANCH

¢12109|

2 5 w200

uv'\:ah ati Bench

. e
@@ﬂtﬁmim&mmmm%iwm

|

All Heads of Telecom Circles & :
Other Administrative Units of BSNL

Subject: Promotion of Executives (TES Group ‘B) to STS(DE) grad: on Adhoc
Basis-calling of ACRs and Screening Committee report,

The undersigned is dirccted to state that as per the decision of the ompetent Authority,adhoc
promotion of Exccutives(TES Group *B) absorbed in BSNL has to be considered .The

Exccutives falling in the zone of cosideration fixed for this purpe ic arc to be considered for
the proposed promotion.The detaid are as under :

b

The Executives (TES Grp ‘B) from seniority No.12204.2 against the ~ame of
Shri.Rajinder Singh(Staff No.33941) to the scniority No.14001 against i name
of Shri.Badhe Prakash Eknath (Staff No,30304) for OC/SC and from -cniority
N0.2006]1 to 24456 for ST have to be considered on the basis of wigilance
clearance,seniority and fitness.The starting and endirg seniority Nos with in the
zone of consideration for OC,SC&ST candidates are 5 under:

SL.No. | Seniority numbcrs for Seniority numbers { 1 | Seniority numbers

oC SC for ST

From To From To From To

12204.2 | 14001 12204.2 14007 200061 24456

[ov]

The Exccutives (TES Grp ‘B) who are scnior to the ones covered in the aforesaid
zone and were not conmdcrcd for promotion in the past may also be considered.

Only those Exccuhv;cs(l £S Grp ‘B) who have becn absorbed in BSHL are to be

considered only.However,seniority of the Executives(TES Grp ‘BB),w. 0 are senior
and are not being considered duc to nen-issuance of their Presidentic! Order will
remain undisturbed as this proposed promotion being cflected is of ad-hoc basis

“only.

F.d
Only those Emcuuvcs(TES Grp ‘B) who ha\'c put ‘n six years of clig.ble length of
regular service as on 30.9.2008 shall be oonsndcrm

ACRs for the last five years i.e 2003- 0«. 1020 7-08 may be furnished 1o the
Corporate Office. .

an
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75 w2008 \)0

6. ‘I'he tabulation sheets may also be furnishid indicating the grading of the vario \ m
Excecutives (TES Grp *1) duly checked and: signed by a officer of thk rank n@ywahati Bench
below DGM(Admn) of the Circle concered; While indicating the grading.in-cass -
there are more than one ACR in a particular year then in such cases the period
wisc grading is to be indicated in the dnclosed proforma in the ‘MS Exce?

, format.Examplc indicated in the said fermat may be followed by all the

circles.Circles are advised to retain the photocopics of the ACRs for their use vl

the proposcd promotion job is completed by the Corporate Oftice.

7. CGMs arc requested to direet their Vigilance Officers to E-Mail the Vigilance
status of the Executives (IS Grp ‘I8) in the zone of consideration to expedite the
process of Vigilance clearance required for thepurpose.

, Above exercisec may be completed by the Circles in a Time Bound manncr and may
depute their representative(not below the rank of SDE(Admn) to hand over the ACR
dossiers alongwith the softcopy of the tabulation sheet in CD to this office latest by
15" of March,2009. o

The copy of the scniority list of zone of consideration(12204.2 to 14001) is
encloscd for reference.Corrections and Omissions in the seniority list may be
intimated to this office at the carliest.

For any assistance AGM(DPC) may be contacted over phone NO.098681 70090.

B.Suféndranath

Assi.General Manager(DIEC)
Encl:As above.

Copy to: The Chief Vigilance Officer, BSNL ,Statesman House,Barakhamba Road for
information w.r.t para 8 above plcase.
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BHARAT SANCHAR NIGAM LIMITED
[A Government of India Enterprise}]

CORPORATE OFFICE : PERSONNEL BRANCH

4" Floor, Bharat Sanchar Bhawan, Janpath, New pelhi-110001

2007

~ years i.e 2003-04 to 2007-08 of the followin

'IndlaBroadband>>

1en0iay tadee

No. 412-06/2008 - Pers. (DPC) Dated: /».2.2009
, ,\

To
All Heads of Telecom Circle &

Other Admiinistrative Units of BSNL

Subject :- Promotion of TES GP-B to STS Grade on Adhoc basis

*- L
In continuation of this office letter ev
g officers may also be furniched with the tabulation

sheet for promotion from TES Gr ‘B’ to STS grade on adhoc basis.

) v
P
( B. SURI:‘NDRANATH)
A G M - Pers. (DPC)
Encl:-As above. .

- Copy to: The Chief Vigilance ofﬁcer,BSNL,Stétesman House,Barakhamba Road for

information.

\

$(8)

en number dated 6,2.2009 the 2 ACRs for the last five




ALOK KAR, ' C E =T

: E ) Mf*ﬁm e N 2 At
Sr. SDE,BSNL, o FEm s e
R.T.T.C, |

Guwahati — 781 007.

25 AR 2008

To
The Director (HRD), : f uwahati Bench
BSNL Corporate Office, -
Bharat Sanchar Bhavan,
Opposite Hotel Janpath,
Janpath Road,
New Delhi- 110 001.

(Through Proper Channel)

Subj: Prayer for Justice in Seniority in the seniority list of(TES Gr-B)
officer > regarding promotion of executives (TES Gr-B) to
STS(DE) Grade on Adhoc basis — calling of ACRs and
Screening report.

Ref: BSNL Corporate Office Letter No. 412-06/2008-Pers-1 dtd. 06/02/2009.

Respected Sir,

I would like to bring the following few points and facts for your
kind consideration and favourable order please.

That  Sir, my representation dated 10/09/2008 regarding &
modification of seniority in the seniority list of TES Gr-B officers was 18
forwarded by the Circle Office, Guwahati, vide this office letter no STES- A
4/46/(Seniority)/56 dtd. at Guwahati 24/09/08. Instead of providing me justice
(i.e, without modifying the seniority list of TES Gr-B officers) ACRs for
promotion to-the cadre of STS Gr-A (adhoc) have been called for where some
of my juniors colleagues name appeared at S No. 8216 ,8217, 8225 and 8232
respectively vide your letter under reference. These all officers are junior to
me in all respects. This is clear from the list details given below :-
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Si no. of Name of the Cat! Rec| Qua Senio | Revised 3_cmaxk,s___———-:—-———""‘ :
the list Officers e | ot | tify { ity Seniority (;J,—émm W
called for (Sri/Smt.) gor| Yeal ing | No. No. Central ptnintstratt
promotion y r | exam | (before 1
vide BSNL Pas, | revisio
CO Letter sed n) 1
No. 412- 1
06/2008- 1
Pers-1 dtd.
06/02/2009.
"1 \ Not 17538 ALOK KAR OC| 19| 85 414474 Not \ ACRs notcal\edj
Included N Revised for promotion
\—2 \ 8216 | 18886| T.D. WANE OC| 79 | 88,) 15282 | 13249 ‘ ACRs calied forJ
' : promotion
3] 8217 18888| RAM DAYAL oC1 79| 88, 115308 | 13249 { -Do - B
4| 8225 | 18913 | B. THYAGARAJAN | OC 30| 88 | 16261 | 132482 | -Do- B
[ 5] 8232 18981 R. DURISAMI [OC| 81| 88 | 17246 132482 | -Do - |

From the list given 2
mentioned above whose seniority h
whether it is seniority on th

respect i.e,
based on passing the year
has been done to me. This

snatching away my fundamental rights.

In view of above, I ferverently
seniority, place me above all my

and restore my dignity.

Sir, I will be highly obliged to be grateful to you if you could
please convey your kind order for doing the needful.

Thanking you,

Place: Guwahati
Dated-at : 16/02/2009

Copy to:

1. The General Manager (Personel),
Bharat Sanchar Bhavan,Janpath,New Delhi

and necessary action please.

2. The General Secretary,

juniors in t

bove it is evident that all the officers
as been revised are junior to me in all
e basis of recruitment year or seniority
ying examination and that great injustice

of qualifs
is a simple case of denying me natural justice and

Sr. SDE, RT.T.C, Guwahati

BSNL Corporate Office, 4" Floor,

-1

AIBSNLEA, New Delhi - 110001-> for

kind information and necessary action please.

S Sen/Scrap

request you 1o kindly revise my
he said list, and do justice to me

i
I
] 3
p

B

- .y
g s

Yours fjifulz’//‘r &
: '\.;

(Alok Kar) i
i}

Staff No. 17538

10 001> for kind information
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Central Adimints

Mohan Chandra Modak,
ADT(Staff),BSNL, -
Circle Office,

3" Floor, Panbazar,
Guwahati — 781 001.

The Director (HRD),
BSNL Corporate Office,
Bharat Sanchar Bhav an,
Opposite Hotel hnpath
Janpath Road,

New Delhi— 110 001.

(Through'Proper’Channel)

Subj: Prayer for Justice in Seniority in the seniority list of(TES Gr-B)
officer > regarding promotion of executives (TES Gr-B) to
STS(DE) Grade on Adhoc basis — calling of ACRs and
Screening report.

Ref: BSNL Corporate Office Letter No. 412-06/2008-Pers-1 dtd. 06/02/2009.

Respected Sir,

I would like to bring the following few points and facts for your
kind consideration and favourable order please.

That Sir, my represemanoﬁ dated 10/09/2008 regarding
modification of seniority in the semomy list of TES Gr-B officers was
forwarded by the Circle Office, Guwahati; vide this office letter no STES-
4/46/(Seniority)/56 dtd. at Guwahati 24/09/08 Instcad of providing me justice
(i.e, without modifying the seniority list of TES Gr-B officers) ACRs for
promotlon to the cadre of STS Gr-A (adhoc) have been called for where some
of my juniors colleagues name appeared a¢ SI No. 8216 ,8217, 8225 and 8232
respectively vide your letter under reference. These all officers are junior to
me in all respects. This is clear from the list details given below :-

7(8)

S Sen/Scrap
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St no.of | Staff Name of the Cat| Rec| Qua | Senio | Revised —Remagks——— "
the list No. Officers e | tt. | Fify rity | Seniority SR : «:: -
called for (Sri/Smt.) gor| Yeaj ing No. No. | ossdd ALTeemaiT Te 2t

promotion Y r | exam| (before
vide BSNL Pas | revisio Q
CO Letter sed n) 25 MAR 100
No. 412-
06/2008- \ 4
Pers-1 dtd. uwahati Benc '
06/02/2009. -
Not 17727| MOHAN oCy 79 85114676 Not ACRs not called
Included CHANDRA : Revised for promotion
MODAK 4
8216 18886| T.D. WANE OoC}| 791 88 15282 | 13249 ACRs called for
' promotion
8217 18888| RAM DAYAL ‘OC| 79.| 88 15308 | 13249 -Do -
8225 18913| B. THYAGARAJAN |'OC| 80| 88 16261 | 13248.2 - Do -
8232 18981 [ R. DURISAMI 81 88 17246 | 13248.2 - Do -

S Sen/Scrap

From the list given above it is cvident that all the officers
mentioned above whose seniority has been revised are junior to me in all
respect i.e, whether it is seniority on the basis of recruitment year or seniority
based on passing the year of qualifying examination and that great injustice
has been done to me. This is a simple case of denying me natural justice and
snatching away my fundamental rights.

In view of above, I ferverently request you to kindly revise my

seniority, place me above all my juniors in the said list, and do justice (o me
and restore my dignity.

Sir, I will be highly obliged to be grateful to you if you could
please convey your kind order for doing the ncedful.

Thanking you,

_ Yours faithfully,
Place: Guwabhati ‘

Dated at : 16/02/2009

(M.C.
Staff No. 17727
ADT(StafY), Circle Office, Guwabhati

Copy to:

1. The General Manager (Personel), BSNL Corporate Office, 4™ Floor,
Bharat Sanchar Bhavan,Janpath,New Delhi — 110 001> for kind information
and necessary action please.

2. The General Secretary, AIBSNLEA. New Delhi — 110001-> for
kind information and necessary action please.
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?)l}ostll?:: ’(?lsll?l"lld)’ S i Leatral Adminiotmiind TRURs
Silchar — 788 001. ' ' )5 g 008
, : , Wmﬁ?‘
E ti Benc
// The Director (HRD), . \ Guwahatl P70 e
BSNL Corporate Office,
Bharat Sanchar Bhavan, -
Opposite Hotel Janpath,
Janpath Road,
New Dethi—- 110 001.
(Through Proper Channel)
Subj: Prayer for Justice in Seniority in the seniority list of(TES Gr-B)

officer 2 regarding promotion of executives (TES Gr-B) to
STS(DE) Grade on Adhoc basis — calling of ACRs and

Screening report.
Ref: BSNL Corporate Office Letter No. 412-06/2008-Pers-I dtd. 06/02/2009.
Respected Sir,

I would like to bring the following few points and facts for your
kind consideration and favourable order please.

That Sir, in this list (vide your letter under reference) some of
officers who are junior to me in all respects were made senior to me. Instead of
providing me justice (i.e, without modifying the seniority list of TES Gr-B
officers) ACRs for promotion te the cadre of STS Gr-A (adhoc) have been
called for where some of my juniors colleagues name appeared at S! No.
8216,8217, 8225 and 8232 respectively vide your letter under reference. These

all officers are junior to me in all respects. This is clear from the list details
given below ;-
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WA BT 03 3R
Central Adminkwtive Tisty, .

vdeop 03042260371 25 MAR 2008
=i
uwahati Bench
S TS MNocof " SwaH | Nameofthe  Cate ' Reatt | Quali |Senio |Revised | Remarks
No. | the I'st : No. Officers gory i'year | fying rity No ' senionty
| " called for | (Srif St} "Exam | (befo  No.
i promction | pass re rc\'l
vide BSNL ! | ed sioni
| CO letter | |
Q | no. 412
| 06/2603- | : \
: 09 Pers-| b | \
| dtd ‘ ' ; A |
.. ... hannneaon E—— S . ‘ . :
% Not “7742 ; DEBABRATA | CC  [197¢ 11985,/ 14595 ' No: | ACRs not
| mcluded DaS ‘ 'revised  called for
: i promotion ¢
[2 3216 13836 | T.D WANE  OC [197¢ 11988 _ 15282 | 12249 | ACRs
i called for
, ' oromotion
3 8217 13888 | RAM DAYAL 'OC | 1976 {1988 45308 | 13248 | - do -
4 8225 18915 | OC_ {1280 |19e8 16261 -.;,3.3_2‘%8:2.,l_ 9o -
| 5 8232 18981 - OC 14081 [1988 17246 1132482 | - do -

From the list given above. it :s cvident that all tic officers mentioned m the scrial 2.2.4 and 2 above.
whose seniority has been revised wre junior to me n ai' respect. weether senionty on the basis of recruitment
vear ¢r seniority based on vear of dassing the qualifying examirzt.on and that great injustice has been done to
me. This is a simple case of denving me natural justce and snatsk.ng away my fundamental nghts.

In view of above. | reverently request sou 1o be kind enough to revise my scniority and place me
abiove all iy pumons o the said hst ad do gustiee o e

the needful.

Thank:ng vou.

Place: Silchar
Dated at 16 02 2008,

Copy to:

4
i

rs

¥
o
L]
!
X

2

Sir. I shall be high!v obliged 1o be grateful to vou of vou could p.ease convey your kind order for doing

) "Yoms farthfully.

I
(DEB:\BR:\_TA DAS)
ST No 177427

Q1 SDE. OO GM

New Delhi = 110001, “or band intcrmation and necessany actions plcase.

2} The General Seeretars.
actions please.

o

(DLBABRATA

D, Silchin
) The General Manaveds (lcreenats, 13SNLL Corperats Office. 4™ Floor. Sanchar Bhavan, Janpath,

AESSNLEAL New Desnr - 110 00 for kind mmformation and necessary

DAS)

S No 17742
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MAHESWAR BHUYAN, o e MR
Sr.SDE,BSNL, = | Comsa Ak !
O/o the GMTD, I N
Tezpur. - ' 7 5 WA e
T() I W
C \ uwahati Bench
The Director (HRD), . ‘ i )
BSNL Corporate Office,- '
Bharat Sanchar Bhavan, -
Opposite Hotel Janpath,
Janpath Road,
New Delhi— 110 001,
(Through Proper: Channel)
Subj: Prayer for Justice in Seniority in the seniority list of(TES Gr-B)

officer > regarding promotion of executives (TES Gr-B) to
STS(DE) Grade on Adhoc basis — calling of ACRs and
Screening report.

Ref: BSNL Corporate Office Letter No. 4 12-06/2008-Pers-1 dtd. 06/02/2009.

Respected Sir,

I would like to bring the following few points and facts for your
kind consideration and favourable order please.

That Sir, in this list (vide your letter under reference) some of
officers who are junior to me in all respects were made senior to me. Instead of
providing me justice (i.e, without modifying the seniority list of TES Gr-B
officers) ACRs for promotion to the cadre of STS Gr-A (adhoc) have been
called for where some of my juniors colleagues name.appeared at Sl No.
8216,8217, 8225 and 8232 respectively vide your letter under reference. These

all officers are junior to me in all respects. This is clear from the list details
given below :- '
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St no. of
the list
called for
promotion

vide BSNL

CO Letter

No. 412~
06/2008-

Pers-1 dtd.

06/02/2009.

Staff Name of the
No. Officers
(Sri/Smt.)

Cat

gor

Rec
tt.
Yeca

Senio
lify rity
ing No.
(before
. Pas | revisio
".sed n)

-

No. -

Revised |
Seniority:
PR

¢ TR 7
.en!.r:! N!min\stmw'“i
75 wm 200

v s

uwahati Benc

Q) warmemnreee | -
_Rema r}?(s 5

1 Not
Included

MAHESWAR
BHUYAN

17778

|1 0C

19

85 114738

Not
. Revised

ACRs not called
for promotion

2 8216

18886| T.D. WANE

oC

9 |,

88 {15282

13249

ACRs called for
promotion

8217

18888 RAM DAYAL

oC

79 -

88 I~ 15308

13249

-Do-

8225

i

18913

B. THYAGARAJAN

oC

80 |

88 .~ 16261

13248.2

-Do -

5 8232

18981| R. DURISAMI

oC

81

88 17246

13248.2

-Do -

mentioned above whose seniority has been revised are junior
whether it is seniority on the basis of recruitment year or seniority
of qualifying examination and that great injustice
se of denying.me natural justice and

respect i.e,
based on passing the year
has been done to me. This is a simple ca

From the list givén above it is evident that all the officers

snatching away my fundamental rights.

seniority, place me above all my juniors in the said list,

to me in all

In view of above, I ferverently request you 1o kindly .revise my
and do justice to me

and restore my dignity.

: Sir, I will be highly obliged to be grateful to you if you could
please convey your kind order for doing the ncedful.

el
Abuna

\".

S Sen/Scrap

Thanking you,

Yours faim@ly,

(Maheswar Bhuyan)
~ Staff No. 17778
Sr. SDE, O/o the:-GMTD, Tezpur

Place; Guwahati- 72/
Dated at : 16/02/2009CfWL

Copy to: '
1. The General Manager (Personel), BSNL Corporate Office, 4™ Floor,

Bharat Sanchar Bhavan,Janpath,New Delhi — 110 001 - for kind information
and necessary action please. : ' -

2. The General Secretary, AIBSNLEA, New Delhi - 110001-> for
kind information and necessary action please. "
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(High Court of Assam, Nagaland, Meghalaya, M
Mizoram & Arunachal Pradesh)

CIVILAPPELLATE SIDE

Appeal from
Civil Rule
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anipur, Tripuri.,

25 R 2008

Rt AR |

uwahati Banch

&"@Wm

Centrai a Adminictrotive Trbunal |

NOCZ§T\b ..... ()f 200 7

Appellant

ékuV'/HpK Kiﬁh/ £ oA

Fersus

(Urner of gndra 4055

M
Petitioner

Respondent
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Appellant : .
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2 5 uag 2009

Tuwahati Bench

—r g o
TITTATO W

-psagy -
an
IN THE MATTER OF:-

1. Shri Alok kar,
Son of late Atul Chandra Kar,
House No. 15 Al, Shankar Nagar,
Adagudam, P.O. Guwashati- 34,
District Kamrup, Assam.
2. Shri Mohon Chandra Modak.
Son of late Sudarshan Modak,
Triveni Complex, Flat No. 100/D,
Adabari Tinali, P.0, Guwhati-12,
District Flamrup, Assam.
3. Stri Debobrata Das.
Son of late Debendra Mumar Das,
House No. LS Al, Shankar Nagar,
Udayan Co@plex, Dax Colony,
Post Qffice Silchar-S.
District Cachar, Assam.
4. Shri Mahepwar Bhuvan.
Son %)i’late Bhugi Ram Bhuys,
Barahalia, P.O. Tezpur.

District Sonitpur, Agsam.
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uwahati Bench

-page S
-Vereng-
1. Vinon of Tudia,
(Represented Iy the Secretary to the Govt. of India.
Minisity of Communications, New Delli-1)
2. The Under Secretary to the Govt. of India.

/
Department of Telecommunications,

Ministry of Communications, Now Delhi-1
3. Bhorat Sanchar Nigam Limited,

(Reprosented by tho Chairmng-C um-Managing Dhrector.
Rharat Sanchor Nigam Limited, Bharat Sanchar Bhawan,
Jeopath, New Delhi-110 001
4, The Director (HIRD),
Tshorsu Sanchar Migam Limited,
Bhatrat Sanchar Bhawaean, Janpath,
New Dcthi-110 001
5. The Assistant Goneral Manager (DPC), ‘ '
Bbrat Senchar Nigam L.imitad,
Bharat Sanchar Bhawen. Jovpath, New Delhi-110 001,
6. The Chief Genernl Manager,
Bhorat Sancher Nigam Limited,
Assamn Tetecom Circle, Pasbazar,

P.0. Guwzhati-1, District Famryp, Assanw

w-mememe RESPONDENTS,
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wahati Bench

: Notng by Utheer or Serial Duc O“ICC notes, reports, orders or proéccdmgs
. i\d.\(\‘.'ll\‘ No. with signawre
: ! 2 3 4 )
WP(C) No.985/09
BEFORE
.1 .- HON'BLEMR.'JUST|CE RANJAN GOGOI

9.3.2009

Heard
petitioners and
By virth
issued by the

'Mr S

Chakrabqrty, for the
Mr MR| Das, learried Standing Counsel, BSNL.
e of the notification dated 30" October, 2008

learned counsel

Government of Inflia in the Ministry of Personnel,

Public Grievarjces & Rensions, the provisions of Section 14(3) of
the Administrdtive Tritjunal Act, 1985 have been made applicable

the Bha
circumstances|

to

P

first instance

]eave to the
Administrative
" The writ

[at

- appropriate Bench of
and, theyeafter, if
they may movg f(he Diision Be;uc of this Court.

The writ petitiof, thereforg, is not being entertained with

Satchar
the

Nidam Limited. In the above

petitioners| will have to approach the

the' Central Administrative Tribunal invthe

hey continue to feel aggrievéd,

petitiopers “to gpproach the learned Central

Tribunal .

petitionis. closed if terms of the above.
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From'~ Shri ‘«".Mrhg_r ("____l(mhnrtv Advacate
Guauhati Hmh Court,

Guwnhati- 1
To:- The Central Gowvt. Standing Counsel,
i Central Administrative Tribunal,
Ganhati Bench, Guwahati.
Subject:- 0.A. No. of 2009
. (Shri Alok Kar and others —  Applicants.
-Versus-

Union of India and others-- Respondents.

Str,
Kindly take notice that an original epplication is being filed on
/
behalf of the applicants in the &'3 ove case, A copy of the original

application is enclosed herewith for favow’ of your information and

necessary action please.

-

Kindly acknowledge receipt.

. Dated, Guwahati Yours fmthﬁzl!y
The | 3)(March, 2009 %UJ‘M oa/(e @’/L)?,
{Sekhar Chakraborty) |
Advocate,
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